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Particulars to b9~9*§W§3§9c\¢quL§<»;f§g°rsem9”t as to resgi} of examination
Is thf/ggpeal competent ? > U
a) Is the application in the
prescribed form ? ' oAy ' N

b) Is the application in paper

book form ? _ : N

c) Have six complete sets of the .
© application been fiked ? \, f};:g_ck¥x5y~

a) Is the appeal in time 7 3
h) If not, by how many days it
is beyond time? oA
c) Has suffieient case for not
making the application in time, 2
been filed?
Hes the document of authcrisation/ .
Vakalatnama been filed ? '
| 2
Is the application accompanied by
8.0./Postal Order for Rs,50/-
Has the certified copy/copies P
of the order(s) against which the
application is made been filed?
a) Have the copies of the JF
documents/ relied, upon by the
applicant and mentioned in the
application, been filed ? 5oy
k) Have the documents referred
to in (a) above duly attested o0
by a Gazetted Officer and 5

numbered accordingly ?

¢) Are the documents referred
to in (a) above neatly typed
in doublc sapce ? ' >

Has the index of documents been
filed and pageing. done properly 7

Have thsz chronclogical details - : Sz
of reprcsentation made and the

out come of such rcpresentation

been indicatod in the application?

Is thc matter raised in the appli- B N
cation pending before any court of ' /-
Law or any other Bench of Tribunal?
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CEilTRAL AE.’J, JINIS TRAT 1Va TRIBULAL, A I AHAEMD
LTCKNOL CIRCUIT L iCH

Registration 0.A. ¥0.381 of 19%0

K.S. Chaubey cecns Applicent
Versus
Union of India & Cthe¢rs.... Res:ondents

Hon.Mr.Justice U.C.Srivastava, V.c.
Hon.!ir. A.B.Gorthi, iember (A)

(By Hon.Mr. A.B.Gorthi, kember (A) )

‘This/applicetion from Shri €.5. Chaubey;zj&aam A
Commercial Inspector, Northern Railvray, Lucknow
alleging that the reszondents vro%gly cenied him an
ou.portunity to appear for the Limited Departmental
Competitive Examination held on 22/23.9.90 for
.j selection to grouw. 't' service iﬁ the Commercial Branch

of T(0)& C Department. His prayér is that the
res.onGents be cirected to hold Qhe examination

again so as to enable him to sypear for it.

2. Some time in Januvary, 1989, NR Hurs. oflice
cecided to hold a selection for Qromotion to group 'B’
service for £illing up 25% vacandies in the Commercial
. Branch of T(T)& C Department through a Linited
Deparimental Competitive Erceminetion. Apglications
from eligikle candicates vere invited and a list of
those found to be eligille to take the examination

was finalised. The saic list was forwarded to all the
Divisions inclucing Jivisional Rﬁilway ranager (DR for

short) ,Lucknow. The exanination, tiaich vas initially
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schheCuled to be held on 29/30.7.89 was Lostponed &

nunber of times.

3. DRM, NR Circular letter datéd 10.7.90 (arnexure-}
to the application) states that examination would be
held on 21/22.7.90 at the Hurs. office NR Delhi, that
eligible candidates should be given authority letters

or identity cards and that they shotld be relieved

from duties so as to enable them to appear for the

test at Delhi on the due dates. The name of the
applicant apsears at S1.,No.23 in the list of candidates
attached to the said circular letter (Annexure-1). The
applicant’s case is that he was completely ignofanﬁ& 3
of the contents of this letter and:of the fact that the
examination was to be held on 21/22.7.90. In any

case, the examination was once again postponed to
8/9.9.90, but even these dates vere finally changed

to 22/23.9.90 as can be seen from N.R. Telegrams

dated 4.9.90 and 19.9.90 (Annesures C-13 and C.14 to
the Counter Affidavit). The applicant states that
none of the aforementioned communiéations were brought
to his notice by the concerned authorities. It was
only on 12.10.,90 that he came to Know through his
colleagues that the examination wés, in fact, held

on 22/23.9.90 and that he was one of the candidates
who should have appeared there at, The case of the
applicant, in short, is that he should not be
penalised for his non-appearance at the examination

as he was never infomed about it due to the fault of

the concerned officials in the Divisional Office at

Lucknow,

4. The responcents! version as can be seen frum the



Counter afficavit is that the applicant was given
copies of LRil, NR Circular letter cGated 10.7.90

(Annexure-1) and DRM, NR Telegram dt. 19.9.90
(Annexur e-C.14) through official messengers. The
applicant was thus all zlong aware of the examination

schecduled and of its postpornenent. As regards

the circular letter dated 10.7.90, the LRM had

explained to the General .anasger on 22/2/91 as under :-

" Checking of the Dak Guicance Book maintained
by Free Service Railway Dak Cffice for C.I/LKO

for the period from 6.1.90 to 31.12.90 reveals

theot the letter of even Yo, dated 10.7.90 was
en-ered in the Dak Guidance Book on 12.7.90

indicating the chal’an No.by vhich this particu-
!
lar let-er was sent to Bree Service Dak Office

by the Despatch Section of DR Office, Lucknow

that is 16. After sorting the letters marked
to Cl.iI, those are kept in the pigeon hole
earmarked for CiI/Lucknow which has been given

S.No.77. As per practice the letters pertaining
to @ particular sukbordinate are either collected

personally or by ¢deputing his peon who in turn
puts his initials on the Dak Guidance Book

as a token of having collected the letters

kept in the pigeon hole. 1In this particular

case the letter vhich was kept in his pigeon
hole bearing No.77 has been collected by

somebody, may be his peon who has put his initial

as a token of receipt of the letter on behalf

of the CiI/Lucknow to vhom it was addressed.”

5. Similarly, as regards the telegram dated
19.9.90 (Annexure-~C.14) ,it has been stated by the
respondents that "it was delivered at the residence

of the aguplicant as certified by Head Signaller,
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Charbagh Station Building, Lucknow vide his Memo
dated 22.2.91" (Anne:ure-C.15)*. The said certificate
states that the telegram vas delivered on 19.9.90
at 22.00 hours at the residence of the C.M.I.(the
applicant) and that it was received by one Bipat Ram

as per copy of the Message Delivery Receipt.

6. The applicant in his rejoincer all eged that

u’p&n«j A
the documents : to showu that the relevant

official communicetions sent to him were, in fact,
fabricated by the concemed officials with a view

to protect themselves from being held responsible

for their negligence.

7. The respordents raised a preliminary objection

on the ground that since there was no "order® of the
It apphiesSon 3
resvondents cn which the applicant felt aggrievedA

is not maintainable. The objection is obviously

insp ired ky the vording of Section 19 of the
Administrative Tribunals Act, 1985 vhich lays down,
inter alia, that the person aggrieved by any Q;ggg
vertaining to any mat'er within the jurisdicfion

of a Tribunal may make an appiication to the Tribunal
for the redressal of his grievance (er:hasis added) .
though verkally at!i ractive, lacks in

The argumentg,

substance. It is obvious that the a plicant consicers

himself aggrieved by the order of the resgondents
holding the examination e4 which he had no prior
information vhatsoever.

The responCents have drawn our attention to

B

the case of . .F. Sonkar and Others Vs. ‘nion of Incdia

and Cthers (C.A. No.1/91) deciced by the aAllahabad Bench
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of this Tribunal on 25.1.91. In that case too, Sonkar

and several others similarly situated as the applicant

in this case, alleged that they vere not aware of

the examination helé on 22/23.9.90. Several of the

arylicents in that case belonged to the reserved
cetegory and were given special training to prepare

for the said examination. It seems that one of the

reasons for the postponement of the examination was
to enable them to complete their training, vhich
concluded in August, 1990. Ancther three applicants
in tha*t case vere thusqwho had declined to take the

examination. For these and certairn other reasons,

it vias held in that case t et the arplicents therein
head prior knovledge of the examination that was to

be held on 22/23.9.9. It being essentially a finding
of fact, will_be of no assistance to us in this

case which has to be examined om its own merit.

S. The short but crucial guestion is whether
or not the agplicant knew of the examination before i 2

L whieh vas held on 22/23.9.90. The facts adduced

ry the resporndents do not clearly establish that the
two official comrunications (Annexure-1 and C-14) vere
indeed received by the a.slicant. The circular
letter dated 10.7.90 is said to have feen put in

the pigeon hole meant for the applicant from vhere his

peon or someone picked it up. The applicant stated

in the rejoinder that the C.4{.I. office peon was
Sukhdin an¢ his signature cdoes not &_. .err on the

dak book (nnexure-C.19) . As regards the handing over
of the telegram dated 19,$.S0(innexre-C.14) :o

Bipat Ram, the applicant contended thst he Yne: no



| -

e

such Bipat Ram. He was not his servant nor & family

mermber nor a colleague.

h 10, In all these allegations and councer allegations,
vhat comes toO our notice rether strikingly is thé&
DRiM's letter to the General Hanager (£) IR dated

23.10.90 (Anne:ure-n3). It reads as uncer s~

" Some of the Cormercial staff of this Division
'{“ vho had earlier volunteered fcr the aforemen-
tioned examination and wvere eligible, have
represented through proper channel through
the representation dated 26.9.90(copy enclosed
for ready reference) that they vere neither
intimated nor spared for the aforesaid
examination, vhich was scheduled to be held
at Hurs. office on 22/23.9,.90.

h The intimation was received on
| 6.9.90 from HCrs. office and circulated on
-> 19.9.°0 vhereas the examination vas fixed

N on 22.9.90 and 23.9,90. But it could not be

' circulated upto 18.9.°0 resulting thereby

the staff could not be circulatec¢ uypto 182,.9,90
resulting thereby the staff could not be
informed and therefore, they could not attend
the examination.

It is, therefore, recomr.ended that these
staff may be given an ogportunity to appear
| in the supplementary examination."
11. " The above communication clearly establishes
h that there were some members of the commercial staff
who represented that they vere not informed of the
h examinatior scheduled to be helc at Delhi on 22/23.9.90.
There was also a clear admission by the DRM that "the
infonrnation of the examination dates @ould not be
circulated upto 18,.9.90 resulting thereéby the staff could

not be informmed and therefore they could not ot end

| 8



the examination®. The respondents tried to asrért that
the DRM subsequertly withdrew the said letter. e do
not agree. The DRM merely regretted having made an
incorrect recomrendation for the holding of a su.plementar
examination for the affected cardicates,as suchwa
recommendation was contrary to the policy laid dovn
earlier by the Northemm Railway H{rs for not holding

any su,plementary examination., The DRi's official
statement to the General 'anager (P) sufficiently

reputes the respondents' contention that there was no
qgquestion of the candidates not knoving about the
examination. On the other hand, it lends credence to the
applicant’s comrlaint that he was not informed of the
dates of the examination. lw.e are therefore inclined to

accept the contention of the applicant in this regarc.

12. The agplication is allowed and the respondents
are hereby directed to give the agplicant atleast one
chance to take the Limited Departmental Competitive
Examination which the respondenﬁs srall hold as early as
posrible and in any case vithin two monihs from the date
of communicatiorn of this order. <The question of giving
the conseguential promotion to the applicant will of cours
depend on the comparative perfomrance of the applicant

in the said examination vis-a-vis those alrecady selected.

Parties to bear their own costs.

‘ O ' L{//
Member 3;) Vice Chaj man

Dated the 5,July, 1991.

M
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I BEFCRE THE CENTAAL AXINISTSATIVE TRIBUNAL
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) CiaCUIT BENCH, LUKNCY

0.a. No. _-%8! OF 1990 (¢,
]

1

[:_ Karuna Shanker Chaubey s Applicant
“ Versus
xt

Union of India & others ees Opp. Parties

i N D E X
I

\ S.No, Particulars Page No.
‘i' — '/ (
! 1. Application / !

D S B W A A AR R .

;n i\\’\ \;-\_/ -
. Jdated, Lucknow

t w&ﬂffNovember,l990

i‘ePs Sherma - Advoceate
Counsel for

Arplicent
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCGKNO

O.A. No, 23! of 1990 (&,

Karunag Shanker Chaubey aged about
40 years, son of Sri J.P. Chaubey,
resident of Quarter No. L-17B
Munawar Bagh Railway Colony,

Al ambagh, Lucknow,
"X AppliCan't

Versus

S

1. Union of India through the Secretary,
Railway Board, Ministry of Railways,

Rail Bhawan, New Delhi.

2. Railway Board, through General
Manager, Northern Railway,

Baroda House, New Delhi,

3. Divisional Railway Manager,
Northern Railway,
Hazratganj,

Lucknow.

4, Divisional Commercial Superintendent,
Northern Railway,

Lucknow.

Opposite Parties




b derentive Trivunal
~ et

Y, C o m )
& s aelniac
- 2 - S W
A . R 1
DETAILS OF APPLICATION '
- s,

Particulars of order against which
the goplicgtion is made :

basis of Divisional Railway Manager's

Column No, 1 -

On the
letter dated 10.7.90 the applicant prays for

a direction to the opposite parties to hold
the departmental examination against 253

quota for the post of Assistant Commercial/

2" Officer / Superintendent. A true copy of

order dated 10.7.,1990 is enclosed as

A@ﬂgzgss_ﬁg&;
Annexure No,1.

Column No. 2 - Jurisdiction of the Tribunal :
. ‘ N

The applicant declares that the subject

-

matter of the order against which he wants

redressal is within tﬁs/jurisdiction of the

+ Tribunal. i
: ///

Column No, 3 = Limié%tion H

The applicant further declares that the

. application is within time of limitation
§;%iﬁalq0 prescribed under section 21 of the
Administrative Tribunal Act 1985, on the
basis of order dated 10.7.1990 drawn against

the applicant.

N Column No. 4 - Facts of the case :

\\.
{/ (A) The applicant is at present working as
Commercial Inspector under opposite parties

No.3 & 4, Northern Railway, Hazratganj,
Lucknow in scale of pay k. 2000-3200(RPS).
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T (B) That the applicant has rendered services

: for the number of years previously holding

P the post of Commercial Inspector and at
present also on the post of Commercial

Inspector is working and his conduct always

t
remained good.

w;’l (C) That, however, a number of posts of Grade'B'
; }~' service i.,e. Assistant Commercial Officer/
“ Superintendent have fallen vacant under the
opposite parties which were required to be
filled against 253 quota fixed for the
departmental candidates and accordingly
V with a view to fill up the aforesaid posts,
: the General Manager, Northern Railway by
“ issuing directive to the opposite party No,3
, directed thereby to invite eligible candidates
as per enclosed list to appear in the
departmental examination for the post of
Group 'B' Assistant Commercial Officer /
Superintendent in scale of pay Rs. 2000~-3500(F9 .
r It is further submitted that the date of
P examination was fixed for 21.7.90 and 22.7.90
“ at New Delhi which was deferred and further
date was fixed for 22/23rd September 1990.

i
That on the basis of General Manzger's direct-

(D)
W ion the opposite party no.3 was pleased to

circulate a letter dated 10,7.90 which is

enclosed herewith as Annexure No. 1 to this

application inwhich it has been mentioned
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(E)

~d
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that the examination date and time is in
accordance with the terms of General Manager's
letter and for that purpose a wide circulation
and intimation to the concerning eligible
persons, whose names were enlisted in the

list Annexure 'A' enclosed with the letter
dated 10,7.90, be made immediately. Ultimate-
ly it was further ordered by the opposite
party no.3 that the persons named in the
eligible list Annexure 'A' enclosed with the
order dated 10,7.90 may be intimated and

also relieved for the purpose of appearing

in the said departmentazl examination in

That the gpplicant humbly submits that what=
ever the letter was issued by the opposite
party no.3 as per Annexure No.l and in the
list of eligible persons enclosed with that
letter dated 10.7.90 the name of the applicant
had find place at S.No.23 but the applicant
specifically submits that neither the
applicant was intimated about the said
departmental examination for the post of

Group 'B' Assistant Commercial Officer /
Superintendent by any of the parties including
opposite parties nor he was relieved for the
said examination as mentioned in the order

dated 10.7 1990,

That, however, to four pefsons the intimation

was given by the opposite party no.3 and



Annexure No,2

(G)

-5 -

under that intimation they were relieved
for examination timely and they have been
allowed to appear in the said examination

held on 22/23.9,90 in New Delhi,

That it is specifically submitted that the
order dated 10.7.90 for the first time came
to the notice of the applicant on 12th
October 1990 when he heard some rumour from @
other colleagues in the office that they

have made a representation to the department
locally and then the applicant had also moved
an application to the General Manager
through proper channel submitting it to ¥&w
his superior officer requesting therein that
neither the examination date nor the circular
dated 10,7.90 was brought to his notice and
therefore he was debarred to his right to
appear in the sald examination particularly
when he was found eligible by the railway
administration and his name was placed at
SNo.23 in the eligible list, He also made a
request that it was the fault of the
department and therefore it would be proper
to allow the applicant to appear in the
aforesaid examination for the post of Group!B'
Assistant Commercial Officer / Superintendent
as soon as possible, True copy of the
representation of the applicant is enclosed

as Annexure No, 2 to this application.
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’ (H) That it is further submitted that some other
employees and colleagues of the applicant
have also preferred a representation on the
basis of order dated 10.7.,90 to the General
Manager, Northern Railway on 26.9.90 and

: their local office has received it and it is

further submitted that the Divisional Aailway

Manager, Lucknow vide his letter dated

23.10.90 forwarded the representation of

‘ other colle agues to the General Manager (P),

f ( Northern Railway, Baroda House, New Delhi on

| 23,10,90 intimating therein that the circular

dated 10.7.90 was neither brought to the
notice of all the eligible employees as per
eligible list and they have also not been
relieved for the purpose of giving examination
4 of Group 'B' post and therefore recommendation
was made to the General Manager that further
¥ opportunity may be given to the eligible

f employees as per list dated 10.7.90 for

examination., A true copy of the letter

;3 Annexure No,.3 dated 23.10.90 is enclosed as Annexure No. 3

f to this application.

(1) That as stated earlier that the applicant
for the first time could know about the order
dated 10,7.90 only on 12,10.,90. Therefore
there was no occasion for the applicant to

appear in the aforesaid examination on

tif' » 22/23.9.1990.

e




4+ (J) That promotion is a matter of right of the
applicant and it is also a condition of
service and therefore being eligible for the
post of Group 'B' Assistant Commercial Officer/
Superintendent the applicant is required to be
considered by taking departmental examination
by the opposite parties particularly by the
Railway Board or the General Manager,

Northern Railway.

(K) That non communication and non circulation
of the order dated 10.7.90 to the applicant
amounts denial of the right to appear in the
promotional course and that has been greatly
prejudiced as the applicant is being deprived
of getting his promotional avenue and also

to appear in the so called examination,

(L) That as per the list set out by the railway
y administration the applicant was eligible

and he was communicated but in the select and

panel list it was also directed by the
railway administration to the opposite party
No.3 to inform the eligible candidate as per
list and spare them in time so that the
applicants may be able to prepare and appear
in the examination but the department has
failed to communicate and spare the applica
well int ime for the said examination,
therefore, there was no fault on the side
the applicant but it was on the side of

o railway administration.,




(1) That my colleagues four in number have also

-8-

been allowed to appear in the said examination
at New Delhi along with other departmental
candidates of different divisions; and
therefore, hostile discrimination has been
made in a very arbitrary manner in not allow-
ing the applicant to appear in the aforesaid
examination which caused prejudice to the
right of promotion of the applicant and the
same is also in violation of Article 14 and 16
of the Constitution of India.

(N) That it would be fair, reasonable and also to
avoid stignation the applicant may be allowed
to appear in the examination of Group 'B'
post i.e. Assistant Commercial Officer /
Superintendent as soon as possible and till
then the result of the examination which has
already been held on 22/23.9,90 may not be
declared otherwise the persons who have been
allowed locally to appear in the aforesaid
examination if they succeed shall be placed
in the panel and they shall be treated by the
railway administration senior to the applicant

in future,

Column No, 5 -~ Grounds of relief :

i) Because a number of posts of Group 'B' service

i.e. Assistant Commercial Officer / Superin-
tendent have fallen vacant under the opposite

parties which were required to be filled

against 25% quota fixed for the departmental

candidates and accordingly with a view to
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fill uwp thé aforesaid posts, the General
Manager, Ngrthern Railway by issuing directive
to the oppogite party No.3 directed thereby

to invite eligible candidates as per enclosed
list to appear in the departmental examination
for the post of Grotp *B' Assistant Commercial
Officer / Superintendent in scale of pay
B542000-3500(RPS). It is further submitted

that the date of examination was fixed for
21.7.90 and 22.7.90 at New Delhi which was
deferred ana further date was fixed for 22/23rd
September 1990,

/

Becaus@ on the basis of General Manager's
direction ﬂhe opposite party no.3 was pleased
to circulate a letter dated 10.7.9C which is
enclosed herewith as Annexure No.l to this
applic ation in which it has been mentioned
that the examination date and time is in
accordance with the temms of General Manager's
letter and for that purpose a wide circulation
and intimaﬁion to the concerning eligible
persons, whose names were enlisted in the list
annexure 'A' with the letter dated 10.7.90,

be made immediately. Ultimately it was further
ordered by@the opposite party no.3 that the
persons named in the eligible list annexure®a’
enclosed with the order dated 10,7.90 may be
intimated and also relieved for the purpose

of appearing in the said departmental examinat-

ion in New Delhi,



iii)

iv)

&
N

Because whatever the letter was issued by
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the opposite party no.3 as per Annexure No.l
and in the list of eligible persons enclosed
with that letter dt. 10.7.90 the name of the
applicant had find place at S.No.23 but the
applicant specifically submits that neither
the applicant was intimated about the said
departmental examinaztion for the post of
Group 'B' Assistant Commercial Officer /
Superintendent by any of the parties including
opposite parties nor he was relieved for the
said examination as mentioned in the order

dated 10.7.90,

Because to four persons the intimation was
given by the opposite party no.3 and under
that intimation they were relieved for
examination timely and they have been allowed
to appear in the said examination held on

22/23.9.90 in New Delhi,

Because the order dated 10.7.90 for the first
time came to the notice of the zpplicant on
12th October 1990 vhen he heard some rumour
from other colleagues in the office that they
have made a representation to the department
locally and then the applicant had also moved
an application to the General Manager through
proper channel submitting it to his superior
officer requesting therein that neither the
examination date nor the circular date 10,7.20
was brought to his notice and therefore he was

debarred to his right to appear in the said
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examination particularly vhen he was found
eligible by the railway administration and his
name was placed at S.No.23 in the eligible

list, He also made a réquest that it was the
fault of the department and therefore it would
be proper to allow the aonlicant to appear in
the aforesaid examination for the post of

Group 'B' Assistant Commercial Officer/ Superin-
tendent as soon as possible, True copy of the
representation of the applicant is enclosed

as Annexure No.2 to this application.

Because as stated earlier that the applicant
for the first time could know about the order
dated 10.7.90 only on 12.10.90. Therefore
there was no occasion for the applicant to
appear in the aforesaid examination on

22/23.9.1990.

Because promotion is a matter of right of the
applicant and it is also a condition of service
and therefore being eligible for the post of
Group 'B' Assistant Commercial Officer /
Superintendent the applicant is required to

be considered by taking departmental examinatior
by the opposite parties particularly by the
Railway Board or the 3eneral lianager, Northern
Railway.

Because non communication and non-circulation
of the order dt. 10.7.90 to the applicant amount
denial of the right to appear in the promotional
course and that right has been greatly prejudic-
ed as the applicant is being deprived of getting

his promotional avenue and also to appear in

the so called examination.
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Because my colleagues four in number have
also been allowed to appear in the said exam-
inagtion at New Delhi along with other depart-
mental candidates of different divisions; and
therefore, hostile discrimination has been
made in a very arbitrary manner in not allow-
ing the applicant to apnpear in the aforesaid
examination which caused prejudice to the
right of promotion of the applicant and the
same is also in violation of Article 14 and 16

of the Constitution of India.

Column No, 6 -~ Details of the remedy exhgusted :

re e e A

It is submitted that there is no statutory
provision to make representation against the
s0 called examination held by the Railway
Administration on 22/23.9.90 but however, to
attract the attention of the departmental
authorities the applicant has preferred a

representation on 22,10,90.

Column No, 7 - Ligtter previousgly filed gnd pending :

Applicant submits that for the present dispute
the applicant has not filed any suit or

proceeding in any court of law.

Column No. 8 -~ Reliefs sought for :

In view of the above facts and grounds it is
most respectfully prayed that this Hon'ble
Tribunal be pleased to direct the opposite
party particularly the Railway Board and the

General ilanager, Northern Railway, New Delhi

to hold examination by fixing a date within a
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: A reasonable time allowing tne applicant to

appear in the examination for the post of Group
*B' Assistant Commercial Cfficer/Superintendent
as soon as possible by intimating the date,

place and time of the said exemination.

Column No, 9 - Interim order :
It is most respectfully prayed that this Hon'ble

f‘“ Tribunal be pleased to issue an ad-interim
> order directing Railway Board/general Jlanzger,

Northern Railway to fix a date, place and time
for holding examinaticn for the post of
Assistant Commercial Officer/Superintendent and
also intimate the same to the applicant within
a reasonable time and till then the Rly.Board/
General iianager, Northern Railway, New Delhi
may be restrained from declaring result of the

! examination held on 22/23.9.90 for the post of
Grade 'B' Assistant Commercial Officer/Superine

¥ tendent.

Column No, 10 -~ Not relevant.

Column No, 1l -~ Indian Postal order No. 4 3; ol
Name of Post Office ___ fwwateed dv(€3150
Payable Post Office at L7/>0 AL el e

.y

\@/WL

Column No, 12 - No, of enclosures.

Annexure Noy l: True copy of order dated
N 10.7.1990.,

i

// Annexure No, 2: True copy of representation
“ / | Annexure No, 3: True copy of letter dated
CQQ‘ 23.10.1990. D
\5%3I(:,__—————’”””’»Liér—

Signature of apolicant
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VERIFICATION

I, Karuna Shanker Chaubey aged about 40 years
son of Shri J.P. Chaubey working as Commercial
Inspector Grade %.2000-3200( RPS), Divisional Railway
lManager's Office:r, Northern Railway, Hazratganj,
Lucknow, resident of Quarter No. L.17B, Iunawar Bagh
Railway Colony, Alambagh, Lucknow, do hereby verify
that the contents of column 1 to 12 of this application

are true to my knowledge.

Signed and verified at this date){-11-90
at Lucknow. \

APPLICANT
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BERCAE THZ ZIITaal ADVINISTRATIVE TAIBUNAL
CEAUIT BENCH, LUCKNCY

C.A. Tlo, OF 1992
Karuna Shenk 'r Chaubey ooe Applicant
Versus
Union of India & others es+ Opp, Parties
IN D B X
S.No. pParticulars _________ _______ Page No,
l. Annexure No,1 Yeg
True copy of order dated
10.7.1990.
2. Annexure No,2 i S

True copy of representation
3. Annexure Noe3 S

True copy of letter dated
23.10,1990
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Dated, Lucknow iiePe Sharﬁ£\= Advocate
NOVE!NBER, 1990 Counsel for
! Applicant
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BEIRCAE THE S IANL SALINISTRATIVE 1
CIRCUIT BzNCH, LJXKIOY

CesNe Noo . OF 1990
K. S. Chaubey o
Versus

Union of India & others

ANIEXJAE Noo._I

Jpplicant

Opp. Parties
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Sdo,  _NAME_ DS TCkis TN
_S/shri._.
32 . O .P .Kﬁ [‘H")Or H:L.u(c
330 U OP oSin}‘a T ~-- . RS
34, LA JPay i ST . CERL
35, R .8 ,Pras d C CCS/LKO
36, Bachan R 'm DC ~do-
370 G QP «Shulkelin RS/BSB
38, Kawnloo K 'm € CeS/BEB
39, Gopal Das: CGS/u38B
Lo, B.L .Gupte . CCC /L0
e, TN Bagpet g RS/LXO
42, Ashis i{ishore ng H/Clcrk
L3, K,P.Sajpal NS/Supat., )
44, Hari kam sc CLA )
\q. Y
45, Ravi Jauhri CLA VAR
46, G .P.Mahavonesi sc CIT/LKO
47, Jai prakash Upndhipya CIT/35B
Le, V,l.Misra Flatfiorm Inrzpocﬁor
ha o B JMiars nso/ont /iie S
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_BNNEQUAE L
. Aclnov ledremnt of the candidstes for thesclection of ACS

P 1e Name :

2, Design: tion ;

3 Stotion of Desting ;

4, Present poy with Grade

5. Vhether willing to ta'e

selecticn or othcrwise.

;‘
o Sipnoturc
> Dnte

4 Annexure~D

0:¥0 L' DG 1l
Name H .
Designation H
v

ieceived letter of selnetion Noo. 7520 TA/nCE/Seraction
'\) ¢ e

2 Signature of the
- Candidate
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BEFCE Tl CENTRAL A INISTRACVI 31 ZUHAL
CIACUIT EENGH, LUTKNOL

O.A. Yo, CF 1990

KQS. Chaubey 'Y fipplicant
Versus
Union of India & others o Cope Parties

ANNEXUAE No._2
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aovin s ean owitrerentily shockad with the arbitrary

reoicn of 2V /Luckno. ir not communiczting and sparing the
arsi-nel coemrerciel supsrvisors Lo acpear in the LOC

axeminciicn hel? ot lesdouerters offide on 22/23.2.90, we

sour soodsell vith the following facts for justice

2= sogvlidine ressongblis ooohortunity -
1. Thso o thn DU /Luzines has issued & XXR wireless

SSC:‘:? cn a:')t, ~ e

2. Mie exeninziicn was scheduled to be held on 22/23.9.90
At inedgigroars o7 fice a2nd as such a larje number of volun=-

i e
czars seul! nelther be Infermed nor spercd well before the

wae wrolt ten examinastlion,

2. Jui i oecvlon of 24/ Lucknow is violztive of failway
or. lirections issued unider F,.S3. Ne, 9237,

e the following staff pray for Jjustice and be
ziven an opportunity to appesr in the Supplementary examine-
ation irtimating us the date and venue of the supplementary
examination,

Thenking you, N
Yours falthfully, >/

Jateds "4 o i . ( K+3. Zhaubey )
C.o‘ihl ./LKCI Y I:.ﬁl‘/.

Sk,
TR gy,

NN
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- BERCAE TIIE CZENTR/AL A INISTAATIVSE TRIGUNAL
CIZCUIT BENCH, LUCKNC./
O.A. No., OF 1990
¥.+5. Chaubey +eeo QNpplicant
Versus
Union of India & others «ss Opp. Parties

ANNEXUE NO,_3



NORTHERN RAI LWAY

i
No:7521 /1A/Comml,Se lec, Divisional Office,
Lucknow _51
@3540’(‘390
The Gereral Manager (P), e

Northe: n Railway
Raroda !louse,
New De Ihi,

Sub ¢ Limited Departmental Competitive
Examinaion for group 'P'' services
against 25 quota in Commercial
Department,

y

# Some of the Commercial staff of this Division
who ha¢ earlier volunteered for the aforementioned
examination and were eligille, have represented
7w4\ through proper channel throuch the representation -
dated 26,9.90 (copy enclosed for ready reference)
that they were neither intimsted fior spared for the
aforesa'd examination, whicu was schecduled to te
held at tidars., office on’g2/22.9.9ob

The intimation was received on 6.9,90 from %
hdare, affice and circulated on 17.9,90 whereas the
examination was fixed on_zgigégé and 28.9,90. Put it
could nnt re circulated upto 18.9.9C resultino therety '
the staff could not te informed and therefore, they
could rot attend the examination,

e 1t i+, therefore, recommendecd that these steff
N ( may te civen an oonportunity to anoear in the supplementary
examination, »« ] — ;
7 ;
| Rt ;
Encl: /5 aPQXO. : ( Rachoo Tiam ) ;
W for Divisional Railway Manacer,

Lucknow,

\C@U/' , -




In tas Central admiustrative Tribunsl,

Bench Luckuow

|\ I e v\,"c, }\{ lq‘ \L/
O, ke 30.38 [of 19 90 CL)
Lo 3, Caawbey Applicant
Versus
Union of Indis end otuers Opposite ralt.es
llnl .1\
, dor tae facts, reasons =nd circuastances, stated
in the accopenying reply, it is wost respectiuiiy
prayed that the interiw order dated ,’/ ,2-9.umay |
\
kindly be vzcated, -
\ B . ,/;//Aé'i') A 1)
: cated: (R 4 Cf’\/ Opposiue~Parties )
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Whof . é&hdmates called:g.for written test £or Selection

for promotion to Group'B' Service in Commercial Branch
ough LICE of T (T)&C Deptt. to be held on 15-7-83 &

e 6=-7-89 ,/’(

EANER
S,.,No, NAME Designation N
1 S/5h. |
: .
-y ' i
1. Raja Ram sc CLA/BKN
2 0.N.Mundra L Asstt/DKN
3?. Manigar Bhakhar L.Asstt /DKN
“e Daya Ram sc Su>dt,/Coml.
5. Ram Singh SC  CRS/3KN
- S Kanhiya Lal Sr.RDI
L Te Leela Ram Meena ST Coml.Insp. ;
I 2 SOLP
- g. Madan LalMeena ST CIT/HMH
k. MohanLalBhund CIT/SDLP
ig, S.P,Dravan Coml ,Insp/DEE
1.  Matapintharma CPC/BKN
iz, Ghanshfyam Naithani BS/IEZ
13, palwant Singh Arya BS-PXN
23, Harprasad SC BS-RITH
1is. Jagdishprasad
Meena ST CGS-LGH
15, Sarwan Ky,Saini CG3 -SSA
~7-  Tek Chand ' CGS-SSA
13« Lajpat Rai Goyal GS-S37
‘}:9' Rajender Kumar -SSA
20.  Rameshwar Dayal CCS-FSR
21, M.P.Srivastava CGS~DEE /Ty .
22+  Hari Dutt Sharma  GS-HMH
23. Mani Bhushan
Tirkey ST GS~LGH
24, KanhiyaLalMeena ST GS-LGH
5., omvrakashs inghal  CGS-BKN
26+ Kehar Slngh SC CERC
27 Raghey ShamMudgil  CERC/RE
2C. YadvenderXr.Sharma HTC-RTGH
29.  Shyam Sunder SC ITC~RE
3C..  Lachman pDass_ SC .. HIZ-RE— . -
Bhe - p—mlsh'ﬁé'f HTC-RE |
"?«/ Sugam Singh Chauhan HTC-EKN -
o .



LUCKNOW

‘S«No. gﬁgﬁ.
;*‘ - O.P.Kapoor
P U.P.8inha
6C. R.APaul ST
53, R.N.Prasad SC
9. Bachan Ram. sc
Ti. G.P,.Shukla ,
TRn Kawaloo Ram 5C
.73. Gopal Dass
74, B.C.Gupta
15, J.N.Bajpai
T6. Ashis Kishore sC
Tk K.P.Bajpai
73. Har{ Ram sC
72, Ravi Jauhasti
C0, ,
} si. G.P.Mahavanesh sC
B2, Jai prakash Upadhiya
c8. ViK.Misra
4. M.P.Misra
JODHPUR
G5. Ved Prakask Jhanb
c6. BhikamCy )d Singhvi
87. Mool Chand Singhvi
88. * Upjeet Singh
- g9. Manak Chand Swaranker
< 90. N.K.Khandelwal
B - B.L.Sharma
V92, Bhopal Singh scC
- 83, Nand Lal Meena ST
94, Ram Narain Solanki
95. Om Prakash Saini
96, Trilck Singh Chouhan
.37, wxChampa I ™ Chitara SC
98, Ram Raky sC 4
99.  Munna Ly iy in )
-100. ‘

Mahaveer Réj Bhansali

DES IGNATION

HERC
RS | P
CERS o
C@&B/1LKO
wO=
RS/BSB

CGS /BSB
CGG/BSB
CGB/LKO

RS /LKO
H/Clerk ..
3y Bupdt.
CLA

LA

E

CIT/LKO

-

. CIT/BSB

$#74BPorm Ins pector
R30/CBI/LKO Us1fszs

JCMI
CBS /Adhoc
Sr.CM1I/JU

. =(0~

CMI

PCI/GS

CLA

Sr.RDII/JU
Supdt .Claim Br.
»°/Claims Br,
HC/Claim
HC/Claim
HC/Claim

. CGS /GOTN -

CBS /JU

CPC
) ‘ Contd...4



carimd

5
AMBALA
.. A
3.No, NAME
s/sh.
138, Hira Lal
%gfr Ram Prasad s¢
7787 V.D.Mgena ST
138. Piara Singh Sc
149, amrit Lal >
143. Sarojini Marya
1e2, Jaswinder Pal Singh
SELHI
144, sC
\ 143, Kanwar Pal Singh SC
12 hib- Inderjcet Singh sc
145 ' Vijay Kumar Kapoor
148+ aArving Xumar sc
147+ gewa oass sC
¥4,  Gopal Krishan Sethi
149, Subhragpu sc
1s0. Surinder Kr Sharma
151, Mrs .Meena KumariAnand
152.  shyam xumar sc
15?' Mohan Singh Alwaria SC
< 18k Brahamdev Sharma
155. Uma Shankar Srivastava
3‘55‘ Narinder Kr. sC
157 Piara Singh +- 8C
253 . Ravi sharma
1824 Surinder Pal Singh’
¥60.  Roshan Lal Sakhuja SC
61, Jbidool Ghoffar Ansari -
,152‘ Brij Kumar -
11§3='. Gyan Prakash Kohli
166, Inderjeet Mohto ST
2@3: Bh;“gwam Ram Meena ST
565 v Smt. Shanti Meena ST
467, Balwant Singh  SC
len,

Ram Xwtar Lawba

CB8/DLI T
.CBS/ILI . : S~

-~ -
i

DES IGNAT ION e /

CBC/ABS
Sr./RDI/UMB
GS/4BS
GS/PTA
GS/PTA
HTCR/PTA
Sr-RDJI/PTA

CLA/JRM's Office J/NILS
Law A stt./ RM's Office
BS/SA

HC/Comml . /IRMPS0Effice
OSI/RM's Office
Supdt/Conml_'./:RM‘S Office

~ Asstt .Supd‘t.Cmnl o/

at present Working as
RSO/CBI o

Supdt .Comml . /~do-
CMI/G/~d0-
©MI/CBC/IRCA Bldg.
CES/CTE/-do~
CES/Eng Office/NILS
Comml .Controller/~do-
CBC/NIS .
Eng.Supervisor/NILS
CGS /Sukzdi Mandi/oLI

CBC/NIDLS at present
Wkg as SRBI/HQrs.

- Comml.Insp,/NILS

CMI/G/NILS

CBC/TLI

CBC/DLY

HC/Law Branch/IRM's Office

¢ ¢BC/DLI
CPC/LI

. CBC/DLI

P O - | P



42033

2sY
0%
=06 ¢
20T
9%k .
209
‘Xb
20
2
23

-\

US
2

At
17
Ng

ol 17
Ad0-
221
22%.
K23
24y,
2285
226
oZ 27
L2¢

215
=230.

231
232

233.
237 ¢
23
A35
<37
3¢

ALLOHABAD

S .No.NAME
S/sh.
R V.D.Bajpai
. H S Gupta
+  Nara:mi Khan
. R.U.siddiqui

Gulab Chandra Verma
Paras Nath Ram SC
Jeonish Minj ST
Shri Kant Shukla
Raja Ram Gupta
Upender Kr Pandey

Prithvi Ram sC
Ghulam Istefa Arif
B.N.Sonkar sC

Jagdish Prasad Pandey
B.K.Singh
Theodore Kujur. ST

Ram Swaroop Saroj SC

Babu Ram sC
Jagdish Kr ,Nigam
0.S. Gayatri sC
S.P.Srivastava
Banshi Lal’ se
S.R.Gupta

Babu Lal Meena ST
Ganga 2Jin sC
Shiv Narain Tripathi
S.N.Tripathi
R.B.Pushkar sc

Binda 2Jin Verma SC
Smt.Akhilesh Verma SC
Hari prakash Bajpai
ShivaShanker rPathak
Anwar Khan

Jitendra :rakésh
;hani Ram SC
Ganga Prasad Tiwari

H.C.5rivastava

JESIGNATION L/

HA.TTE

J.I.T

H4.TTE

QO
JIT/CCISUCTOR
JIT/HA.TC
-dO-

~do-

dO-

H4.TTE

COR

H4.TTE

= JOm v
e o 8
Coy-sidTeR
JIT/Kanpur
JIT/COR
JIT/HA.TC
Hd.TC
COR/Guard/TEE
JIT

=GO =

JIT/COR

" CRS

CRS/CND -

ERC

Q0w

~d0o-

-0 -

-0

QO =

Q0=

-0~

CCR

Cl2S/Cr

OLEC /20421, D

0SI/AL2
Contd...8



[

ALLAHABAD

NAME

_ » s

D%y « - shah Karan - sC
:§f§' * O.P.Pandey

;HH; Je Murali Dhar Pandey
F7 - Jagdidh Prasad sC
P !« Bhai Lal . sc
J¥& 3. R.B.Ram " sc
3-?0 « Ishwari Prasad sC
291 . Shri Krishna Ram  SC
92  °. shambhu Nath Singh

223 - Amar Pal Singh

284 + Daya Nand Dubey

&S BN.Sharma

3?€i" Jo Michael Ekka ST
;97 l. Syed Khalid Massod
A4 2. Ram Nihor Giri

285 '« Kailash Nath Yadav

J&?o "« Sahdeo Chauhan

;E?r s+« Daya Ram sc
29L- 5. Lakshman Singh sc
293% 1. Solsrn Singh sc
,2 ?({ Je Ved Ram Sharma |

§ 9. Mohindra Pal Singh SC .
6 Chandrika Singh °

296 . Ram Sewak Sharma
297 Dindeyal Jatav sC
-?7XZ D.K.Bhattacharya

2379 A.J.Khan

2o Hira Lal SC
20| Narendra Singh sC
203 P.C.Malviya

303 . Mohammad Igbal

30‘1 ¢+  Laxmi Narain Pandey

Zos5 :- .
206

27

208

207

316 ,
21

ey

sshok Kumar Pandey

B.P.Tripathi

R.K Mathur

S.5.Singh

A.K,Sonkar sC
S.C.ubey sC

Suresh Narain Bajpai ! '

DES IGN.,TION

CMI/C
w«dO=
HGC -
Hd,G.C.
-do-
CGS
«d0=
Ga3
CGS
HGC-
-ao;
CGC

cGs

Q=
HGC

-dOm
e (o P8

' Coml.Céntroller'

CMI

cs

Coml .Controller
OSI

0SI |
Supdt/Coml ./ALD

" «do-

-G Ou
Asstt.Supdt/Coml /ALD
Hd . Clerk

«dO=

Contd.,.10=
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¢

Hdk\ s .Qffice

-
S.No, NAME
- S/5h,
3((‘) ‘. S.c.Bali
3 SO ., Bhagwant Singh
3 §] , Rattan Singh Sachdeva
551_‘ . Hans Raj Gupta
3523 3. Ram Lal Verma
351’ © . ~I, ?.Bhandari
3 SS" ¢ I.D.Wadhwa
3¢ +« Banchu Gonal Banerjee
X2 5. V.P.Mittal |
3;5, 533, Abdul Samad Khan
359 < .. AmritLal Handa
366 o 3. S.P.Trikha
36 ) 7. Jetha Nand

363 2~ @&wr.Charan Singh Sukhe,ja

36y v, R.M,Thapar

3657 | p.N.Batra

3 (¢ - " *le Vir Vikram Sharma
3[7 " 3 Markandey 8ingh

3(5 .3, Fartap Kr Kochar

3,{ g -, DBaij Nath Sharma

370 . , K.U.Khan

37/ .., Ram Prakash Gupta
372_"’{ *,. Mirdul Kr Sharma ‘
3)3 ', Jagdish Raj Mahajan
3 79 ',. Shyam Sunder Verma

375 . K.L.Handa -

376 ° 1. Shiv Ky Chadha

377 ‘< Pran Nath Sharma
3578 ¢ i Kashmiri Lal Malhotra
3 Jo 374, Krishna Kumar Gupta
35038, S.P.Set@:’

J&7 5le . Hem Raj Sharma

tad

J&‘_L: *, Ram Chand ' Sc

2 . Ved Praka-h Indoria SC
35’!’ . Dhani Ram sC
3?3—- " Jagdish Rai SC

JESTIGHATION

E&RC.

. w0

CE&RS

"E&RC
-do-

-do=-
O
-dO-
~30-
e (o 1
«dOw=
~do-
-d0=
-0~
~do-
s (o
;do~
-do

-do-
=30~
~do-
O
-do~"
9&0-

: -doé'

~30e
~do-
=dO-
~do-
-do-
cEeRs
-do-
-d0-
-do-
=do-
. (o328

Contd. ..12-




<
.
. A
MORZDABAD
%_ ‘o NAME
' s/sh,
922 | 1.0 saxena
G23 . . panne Lal
(42(, "+« H,N.Tandan
H2S . M.s.Verma
720 ., :\.K.Mehrotra
G427 2e S.R,Tewari
e 3. R,K.Ratnakar
-tk
~  FCROZEPUR
(‘p‘l ; "o Gurmukk Singh
4o . Sher Singh
Y3 ) Inder Mohan
(/32 . Jacir chand
&33. Kanshi Ram
(-4 ‘. Subhash 8/0
" Ram Chandra
/.35~ . Baij Nath Sharma
AR « eepak Kumar
? Narinder Nath Sheel
:¥ . Rattan Chand
"9 Shankar _Jass
Yy L Naval Singh
L . Romesh Kumar
Y. Surinder Kumar
44?% . Rajinder Singh 2yan
’“JL/ . >eedar Singh‘
Y Surjit Singh
/{QZ RamChander Sagar
(4l “anjit Singh
byg Ranjeet Singh
(,,(_,7 . Har Narain
LIshb - Kali Dass
L{f]_ : Ram Lal/ "
YYy)lew . Jagdish Singh

HEBL) 1 Plrssnsi/ietty

SC

SC
SC

13-

SC

SC

ST .

sc
sc
SC
SC

SC

5C
sSC
sC
sc

JESIGNATION

CMI/MB

CPS/RMC
CMI/MB
PS/MB
GS /HQI
CIT/MB

CE & RS SR
ERS/LZH
E&RS /ISR
CRS /JUC
CGS/PTK
CGS/LH

CBS /7SR

CMI/G

Sr.ROT
ACS-I1/FZR/Mdhoe
Supdt.Corml .
c28/3UC
H4.TCR/ISR
Hd.TCR
JIT/LH
HA.TTE/L-H
JIT/LZH
JIT/LH
CIT/&SR

CBS /MQF

JIT/:SR

CGS /JAT
JIT/ASR
HA.TTE

ey B ity
Contd- L) 014- A



* e18.

VARANAS T .
. 8. AME JESIGNATION
"H’S' W almani Singh H.C.
9144 Chhedi Ram H.C.
ug . . ST 0.S.
L€p 5. B.5.p.Gupta H.C.
US¢ .. Bali Ram Singh H.C.
U - . Moti ral sc C.B.
496 . Mahendra prasad sSC CS
(1 G ', §.C.Trizathi S
U9 Sudama Ram sc &S
443. .S.C.Saxena HC
493. . Aliyar Ehan HC
b9 . S.P.Pandey HC -
- HQrs,
yg ¢} *.VeP.Kohli CLA/HQrS,
‘47 14 5, eewan Chand Arora CMI/HQ
49> Soan . ’ S.- 3
‘173 5. Satish Chandra CLA/HQrs,
49§ ~.Jemal Icfan = cLa/HQ
~SO¥  _Ram Bharose Lal SC CLA/HQ
Soy .Sudarshan Kr Kurich 2HQ
.E ;‘?‘ ?.S.Raizada CMI/C/NICR |
Sy .S.C Saxena IIV/Spl.Sq./Rly.Bd."
Sos Deo Narain Gaur Sr.TCI/HQ
f ¢ .S.P.Saxena CRS/BE
%1 . .N.C.Gupta SRII/Rly.Bd.
(Q-F .Udai vir Singh Prabhakar
ol - 346 ' CPC/.ALD
c/ - K.K.Sharma CLA/MTP{R)PatelNagar
¢JL.  .Esai Kr Bare ST Sr.CMI/C/NXCR
513 .P.K.Vashney CMI/C/NCR '
/ 9 .Jaswant Singh CLA/K.Gate
SIs .Ram ashray LA/HQ |
5]( K.N.Srivastava CLA/IRCA Bldg.
<77 - s Aco/claim/N CR
25 » Anokhe Lal CIT/MB
57 ? ' 'Jaipal Singh sC TEIMB
$2© - | H.s.Eswarijey ST CIT/BE
59/ N.K.Srivastava TTE/MB

Cont';d' .



t

. Ofiice of origin® ' Dated

| ~;-:7N?.",D?lhi' R SRS 1&—0?-89

:'The Dy.CC C/BSB ‘

» The Principal, ZTS/CH

- CC8/R ates/HQ
Tha CCO~II/NDCB/NDLS
:The CFI§-I1/ 8

..The CCS/TS & A0
SPO/HQ ¢ .8P0/T&C/H:

" PA/CCS/HQrse -
.. - CCS(CR)IRCA" BLdg.NewDelhi.
-_,"CPRO/M)CR/New Delhi. -

NORTHERN RAILWAY LICEN3ED TELEGRAPHS

, The Div Rail/ DLI FZR 4lD LKO MB BKN JU & UMB
- The Secret Railway anrd, New pelhi. .

$Con)0ffice, K.Gate, DLI S
The. Ma.naging Director, RiI%s, 27-—Bara.khamba Road , NewDelhi_. "

, The Central Organisatilon for Freight Openation & Central
_ System, Safdarjang station Bldg.NewDelhi.

.752-E/6?/XII/E1 A naa mam: even No. at. 11-7—89 aaa

-8/ Instructiong \

" XXR wireless

‘P-WIitfen Exanination for selection for promotion to Group!B! -

7Advis¢ the stafr accordin ly aaa

S Y-

. -k

Service 1n Cogmercial Branch of T(T)&C Department agalngt

T 25% quota fixed for 29th & 30th July'89 1§ pogtponed to
.12th- & 13th sugust, 1989 esag List of eligiblag staff slraudy

‘eirculgted vide this office letter of even mumber dt. 10-?-89 aaa

L / \ﬁ'\
) (FsPJain)’

.= for General Manager/P.

I; }

y

[P S D

Sn vaeis

.o - AT . oo .
A PR

-

bl -



a

CLidc: of ericin Jrta E:/lnstmct;L:ns ’

'10.7.59 ees Adviss tho strif ecc.rdlagly eze

CABRINITINT L 1T N — -
ANMEURE-Y — =

GORTIERT RAL: HAY LIC .. 55D TdusudlaHb.

BBy 01.%.1809 LK TiLralese

iveell/ ILI-FER-2 w-u‘\c.h,,.b‘:-ou & U3
sacrotery,Rl¥, seend, i io

oy.r'rv /-‘/ £

Zrinecipel, Z’I'a/u. .
c:../i—tas/:.) '

T 20T/ IR/ T B

CFIS-I1/5%

CCo /o & CLO(Cou) OF fiéﬁ,R.’Sst‘*,DhI.

2:0/8; & LpC/TC/57.

Iisnrging Lipactor, AITS, 27-3trthhs'nbz= .%ed,")b‘s

Cantrel O-graisetica for Freight psrertlon & Cntral

Syetan,s ?fdc x:j mg stedion a.\..\g.J).ua
:'JCCS/A.J .

CCS(CR) /IRCA Bldg,T s

c"QL/‘JLA/'.-)IP,. . . . . ‘e

752-3/67/£L01/sie roe PEilx? =ven To.dets?d 11.7.79 rec

"'*'ittan ataduetion for 8:lrciian for nraaschiza tc 3pount 2
zyvicz 1n Cowmarcia) s:ieuch of T(T)&C Depti.rgeiast

25; cuots £ixsd for 4ath & 13eh Mg ,192¢ is stoonzd to

Sth & 10¢h, 23pt.19% eee List of el:l.gible steff elrardy

circulatsd- vida tlis offics lottsr of &avsn number dztsd

S8 \'?v
( Pt
N (J .t’oJEi )) ! ) .
C'P.L‘"{AIL . {vx: s 1El limegar(s) <

VW \8\
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NORTHERN RAILWAY LICENSED TELEGRAPLS .
Qffice of Origin mn ted S/Instructions ' I
New Delhi . 6-9-89 XR Wireless

Divrail/DLI- FZR- ALD-LKO-MB- TKN-JU-UMB ‘

(A

secretary, Rly .Board, NewDelhi.
~! . Dy «CCS/C/BSB - ' .
. Princl pal/zl‘s/t,handaust
. CCS/Rate a/Hp : . - : ’
s CCO-II/NDCR/NILS '
. CFTS-II/H( : ' oo
v 'CCs/T8 & CAO(Con) Office, K.Gate/DLI
* ., . 'SPO/HQ & SPO/TNC/HQ .
e Managing Director, RL1ES, 27-Barakhamba Rc.ad Newlzlhi '
R ‘Central Organisation for Freight Operation & Cencral o
System, Sa‘fdar})ang Stathon .Bldg New Delhi .
e .4 PAJCCS/HQ .
ccs‘(CR) /IRCA Bldg.. , . :
C?RO/NDCIVNDLS o ‘ ‘ ot
t .|. ¢ . . -
o ‘752'—&/67/XII/E1A aaa FENIAN even No dt 1-8-1983 aaa .
v v Written ERanination for selection for promotion to Gr'D'

ot r ., service in Commercial’ Branch of T(T) & C Depariment agalnst
et 25% guota fived for 9th & -J0th September, 1989 is postponed
- ,to 23rd & 24th Sept. '89 aaa List of eligible Staff alre:dy
. circulated vide .this Office letlers of even lb .G =-7-89
' - and 1-9-89 aaa  Advise the staff accordingly’ aaa

[A N . !

" NORTHRATL , : '

e v . a2 8

L | qx(/rq g

\: L. . ' . N N M . .

) L ( J. “p< JaIM

o . for ¢enerx.y Manar'er/P.
~ ¢
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 ANNERE T

. "!

Northern Railway Licensed Teleyraphs

Offjce of origin ate
NILS 29/9/1989

g2rvl ce Instructions
XAR/Wirele ss

" Dvrall/oLI-FZR-AL D-LKO-MB-DBKN-JU-UMB.
secre tary,Railway board,NILS.
- Iy .CCS/C/BSBs
Principal/ZiTs/Chandausl
. CCs/Rates/HQ -
CCO-II/NDCR/NILS,
CFTS-II/HQ. :
. CCS/TS & C“)D(Cbn .)Off:lce, K .Gatﬁ, LI,
SPO/HQ & SPO/T&C/HQ. ‘
‘Manaying Director,RIIES, 27 ~Barakhamba Road, NIL S,

',Qantral Organisation for Freight Operation & Oentral

: S stem, Safdarjang Statlon Bldg.hew Delhi. .
PA/CCS/HQ.
CCs(CS) /IRCA Building, NILS.

 'CPRO/NDCR/Mew Delhi .

" No «7152~E/67/XI1/Eia aaa FENION even No.dated 19.9 .39 aaa

,"t: ';j)itten'Examinadon.for selection for promotion to Group-B
E / service in Commercial Branch of T(T)&C [Rpartment against

<&

NORTHRAIL

25% quota fixed for -7th & Bth 0ct.1989 is postponed to
14th & 15th Oct 1989 aaa List of eligible staff already
cdroulated vide this offli e letters of even no Jdated
10,7 89 and 149 .89 aaa xdvise the staff accordingly aaa
"8C/ST crandidates e imparted preselection coaching for

_the 28% Group'B'. selection of Commercial Branch at your
end aaa .

SN
.-_——Q/Z(Mai;)ﬂq/aj
< I'ffor Gensral Manager (?)
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NORTHERN RAILWAY L'&&ENSLD TELEGRAPHS

- : Office _of origl'n Date S/Instns.
e TONILS C 9/10/1989 XXR/Wireless o

o VAV N A |
) DLvrail/ ZR-ALD—LKO-MB-BKN & u‘“m/. e
_ Secretary, Rallway Board, NiL Sty I
" Dy.CCS/C/BSB. : e -
: PrinclpaI7ZT§7Chandausi . S
’ o, CCS/Rates/HQ = ) L . -
L - ' CCO-YI/NDCR/New Delhi : / - :
¥ . CPTS-II/HQ. R /
CCS/TS & CAO (Con)office K.Gate, ILI. /
SPO/HQ & SPO/T&C/HQ. :
Managing Director, RITES, 27-Barakhamba Road,NDLS.
s . Central Organisation for Freight’ Operation & Central
oL v System, Safdarjang Station Bldg.New IElhi.Lr”/ -
ke P.A/CCS/HQ. -

s ] -~'_,a’§(CS/}dﬁ IRCA BUildi ew mlhj,,l/‘ ey
© .7 . CeRO/NDCR New. Del}V‘Ne : ) \‘)ﬂ

o . ~ No '752-E/67/XII/E:La aaa FENION even no.dated 29.9, 89 aaa
: " Written Examination for selection for promotion to. .
Group-B service in Commercial Branch of T (T)&C Deitt. ‘
: against 25% quota fixed for 14th & 15th OCt.1989 ‘
IR , postooned till furi:her advice qaa R
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" . NORTHERN RAILwAY L ICENSED TELEGRAPHS oo
‘. Q.a.&.e.ﬂ ' _[_:gnsp_ructiogs. P

‘ v I ’ oot Tl
A §¢ New- Delhirf ‘;; ; N .,-57~90 . YJ(I’.-Wireless Tl s,
'}m,m.\to (v) &PLa N T Ty so?g’ N A
*‘{“"‘ & Diy<Rall /DL I, RZR "ALD LKO. MB BKN JU & UMB ) el
AMq‘wThe ‘Secretary, Railway: Board, New Delhi. j S B R
S -.Tll:ﬁ\Dy L.CCS/C/BSB T TN ' ' ' '
vThe+Principal TS /C ¢
pfccs ates, HQJO&INC/I)//(C"-CCS(( ///(L cc’@//’ﬂ' CHS/”‘-' C‘("/”q’"
The’ CO-IID{NDC 3 ) s o
ITheg CFTSL II/HQQ&MM» T i 555« A -
;’gigwherccs/ms &7 CAO. (d’on)Office. K,Gate/ml . «:.i-"d," ol
:SPO/HQ '&ISPO/TSC/HQ v, i o S
2 ] The;!blanaging*Director, RiTES, 27, Barakhamba Road,’ NewDelhi,~ ’-'*‘
?‘ -& sff.sThe‘Cesntx;al Organisationy forFreight Ooeration & Central System
Safdarjang ‘Station Bldg i New, Delhi. . - . SN

G 'PA/OCS/HQrs L Office [\ A v ;o RESTR
£l Th; lgznag-ng Dlrector/IRCON, Palika Bhawan, Sector-XI s /(/
{ : c I e - &a ,'
. _,,S%Ij/:’,,?:},tf; cgj/j(/. /O/A’ v(r/?/ /‘\/#ab //ouk, /}/( o

S A ewo pllls = 110D 8, - o
'-No.752-E/67/XII/EiA aaa “ FENIAN e Even Noi dt 9. 10 1989 asa~‘‘ '’
«Written Examination for’ selection for npromotion to: Group'B’ ' Tk
‘Service' in Commercial Branch, of 7 (T)&C” Izpartment against 25%
<f1.<quotas’ is'now fixed for-30,5,90 and 1.7.90 aaa ~ Inform eligible ;
:»staff listed:in this:office latter of even No. dt. 10.7.89
: .,.iaccordz.ngly aaa' R ENSIL::, aaa .,J:f e N

e
5%
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Vs «“ORTHERN RAILUNY L ICEIS. D T LEGR WPHS

Office of Origin Ioted! S/Instructioms .

Now Delhi 13-06-90 OR-Wireless . 7 A\

The biv Rail/CLI FZR ;LD LIO MB BRN JU & UMB
The Scecretary, Rallway Board, Hew Delhi
The Dy.CCS/C/NSD
The Principel, ZTS/CH
CCS /Rates/Iln, OSD/CP/HQ, CCS (CTG), [CCS (G), cMS/HQ, CCO/HQ,
The CCO-IT/NTCR/MNDLS, OSD/HQ,
The CFTS-Ti/HQ, C™S-I/iiQ, C ., . o
The CC3,/T: & CAO (Con)Off'CC, K. Gate/EL,I
CCO-IT (CR, NS (IRCA Bldg)
SPO/HQ & BPO/T&C/HQ .
The Mannaging Director, RiTES, 27-Barakhamba Road, NewDzlhi.
' The Central Organisation for Frdight Opcrwtion & Central
© Bystoem, Safidarjang Station Jlda. New Drlhi.,
PA/CCS, HQus  OEfice.
_,+=-- "7 CPRO, 8.E. Road, New Dclhi.
A The Managing Dircctor, JRCON,* Palika Bhawan, Sector-XI, . .
- R. K. Purzn, New Dolhi.
Supdt, Police, CBI, S.U. 10/6 Jam Nagar House, . kbar Road,NDLS

No. 752-E/67/X%11/Ei) ana FENIAN dt. 28.5.90 aaa Written R
Examination for edlection for promotion to Crwup'B' Service
i in Commercial Branch of T(T)&C Ir partncnt against 25% auota
fixed for 30th June & 1zt July, 1970 is nostiponcd to 2ist
'& 22nd July, 1990 ara Advise nall candid~tes accordingly aaa

B ;
for General Manager/P. ;

. | | ‘ SV
: : (‘M\S INHA )k.l:\ (/ 7 g



NORTHERN RAILWAY LICENSED TELEGRAPHS

- Office of Oxigin Dated S/Instructions
New Delhi " 18-07-90 XXR-Wireless
: D EEE TP O .
The Div, Rall}"DLI FZR ALD IKO MB BKN JU & UMB, ,

The Secretary, Railway Board, New Delhi.
. The Dy.GCS/C/BSB

The Principal, 2TS/Chandausi
CCs/Rates/H), OsD/CP/HQ, ccs(CTG), ccs(e), ¢ 1HQ, cco/M

The CCO-II/NDCR/NDLS, OSD/HQ .

The CFTS~II/HQ, CFTS~I/HQ -

The .CCs/T5 & cAO(Con)Office, K.Gate, Delhi

CCO~ Z (CR)NDLS (IRCA BLDG) ,

SPU/.Q & SPO/T&C/HQ ’ :

The Managing Director, RiTES, 27-Barakhamba Raad, NewDelhi.

The Central Organisation for Freight Operation & Central System,
t*afdarjang Station Bldges New Delhi.

PA/CCS/HQCS.

CPRO, S.E. Road,. New Delhi. '

' The Managing Director, IRCON, Palika Bhawan Sector—xI1
ReKasPuram, New Delhi. '

| } vUPdt/Police. CBI 8.U. 10/6 Jam Nagar House, Akbar Road,NDLS.

No;752~E/67-x11/EiA aaa FENIAN EVEN NO. DATED 13-6-1990!aaa
WRITTEN EAAMINATION FOR SELECTION FOR PROMOTION TO GHOUP-

$F B BN COMARRCIAL BRa!GH OF T(T)&C DEPARTMENT ATAIUST

=t DR FIAED VOR 2180 & 274D JULY, 1930 I8 POSTFONFD

U1LA LURTHER ORLERS asa  MWISE ALL CANDIDAT 7 ACCORLLVTLY ane

I TSR : . k {i
‘1-—"-%"*’

i

\ ( B ‘\ \IH‘A

for Gene:: 1 Managr--- s

IR
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NOT RINAWLEB ED
{9 ? ”6 gine K\gat

ice’

<Dy CCS/C/BSB N As
‘Principal, ZIS, &handausi‘T
CGS Rates/HQ. OSD/CP/HQ OCS(CTG)
#CCO-IT/NICR/ND LS+ 0D /HQ

SPO/HQ &!‘spo/:r&c/m
The Managing Director,:

QIOEfige,. /1y
é a...aoad ENDLST Y
tor,

'Hr v‘

PA/CC

CPRO.

Ihe Managing
*NILS,

‘No, »‘iszsé
B Group 1Bt Service in
Y;againat 26% quota is ‘fixed. for

R .
eV KR
= » N

’,r‘

T ey -

t;'; e -‘,V‘J_( i g 31,1””

SIS it

ivw'ﬁivnanwaurﬁmq
] lﬂttﬂi anwz -

‘l Y f" “ ‘Sl.—.
1 Rt

'IHSOy‘Palikg Bdea9 Sector X;

67/X11/Ela‘aaa FENIAN even No. dt. 18-7-90',-aaa;
xamination fér ‘selection for: omomotion to #iTA
ommcexciial Branch of T(

aInformfel:.gible Staff llstcd in thig office. lettex of ev
aaawENSILE : b

by

NSRS
T g 7

CCS(G) ‘
%—II/HQ.,QPTS /. Q.. " #

RITES 27, Baqakhamba Road ‘
=The Gentral“Organisation for! Freight- Operation & ée
‘SystemwnSanarganjnStatigp B}dg ? gs BT SE1: Sy

n*rale
vk

.vg ‘lcd‘,

/1990 aaa"

1 B.K.
for General Manager (P)

44:“ Sy ‘ '
»

TJ&C Da ptt.l'_«!
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'NORTHRAIL . p

ANNE)GJ U

NORITHERN R TLWAY LICEHNS D TELECRAFHG ' 7

Office of Origin Dated S/Instructions
New bLelhi 04-09-90 XxR=-Wireless.

DIV RAIL/DLI FZR IXO ADD, MB DKN JU & UMB
Secretary, Raillway Board, New Delhi
Dy .CCS/C/Bsn
Principal, 2rs/ctandausi
~Cs/Rates/HQ, 0uD/CP/HQ, CCS/CIG, ©US/G, CMS/NIQ, CCO/1IU
«JO=-II/NDCRANDLS, OsD/HQ, CPLS-II/HQ, CPIS~I/HQ '
SPO/HQ & XPO/T&C/HQ
The K wnaging Director, RITES, 27 Rarakhamba Road, NeuDelhi
The Central Organilsation for freight Operation &.Central
system Safdarjung station Bldg. Hew Delhi. ,
RO, S E Road, New bDelhi  cCS/(T/O)K.Gate/DLI
. le Managing Director, IRCON, Palika Bhawan, Sector-XI, R K PURAM/NDLS
Supdt.Police, CBI, S.U. 10/6 Jam Nagal,Hocuse, Akhbar Road NewDelhi,
CCS/CR/IRCA Bldg. Mew Delhi,
The Railway Claims Tribuhal, Rajpur Road, Delhi-54

No,752-E/GC7/XML/ELA aaa TFENIAN even nunber dt. 24-8-90 aaa ’ i
Written Examination for selection for promotion to " Group D

Service in Commercial Dranch of T(T)&C Deptt. agalnst 25%

quota fixed for 8 & 9th Sept/90 is postgoned to 22nd & 23rd

September, 90 to be held as under =

22-09-90 Paper-7J General Knowlédge

{saturday) at 10-00xH :
22-09-90

{ s5aturday) - Paper-II Establishmentf-i;

: : 14-00 Hrs. Financial Rules

23-Cg-90 - ' Paper-III ProFeqsion 1 subhject :
(Sunday) 10-00 Hrs3.

23-09~90 T~ Paper~IV PpProfessional subject

(sunday) 14-00 Mrs )

Syllabus on anancial & Establishment Rules was clrculated
vide thils office P.S No 7717 and Syllabus on Profcssional Subjoct
for the T(T)&C Department was circulated vide this office P.5.No.

<775, aaa Inform eliglble staff listed in this office letter

of gven nuiber dt 10-7~-89 accordingly asa
N : "\ 4
. g
S wy"
s
( Be K SIRHA )
for General Manager/P.

6\0
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SORTIHERIL RALLWAY LICTSED TTLECRATHS

'”.Qﬁhg.sa._qﬁ_.o.r...i.';m.. Dajiel | ST OV
1 y ;gza‘."\: J gt »A.\ \ __...OL 5C
c% 1X0, ccsmb ; CC8 /PRH CPS /BSR,CPS /LKB,C05 /Jm.
: CBS/FD PS/LI&O S,/L 0 unc/mu wn".*.Ko (‘LL /Llu
cpe/JnU cnc/wu vBc/n;,n CIl_[/LuC,L. uc, O,

»
]

RS/EKO, RS/RBL,CCS /B0, ﬁo/BoD Cee TSB - e
CGC/LKS GIT/LK& CIT/BSB, Platerorn Inspector/iKo
RS0/CB/LX0.,

A}

n---~—-~.o-4-4-—~---.o—..u-—.-_..—'-'-._.-.-.—..---.-......-.,.-.
- -

liga 752R71L/L ‘/selection dae TTUIAN even ifo. dt. 2478.90
- ad ' written esoanination for seléction for r*omo+4oq fel
“proup B servicein cormercial Diranch of T- (1) & © Dépie.
apainst 25% quota Tixed for 3¢:C in sénk. /20 is nostnoned
to 22nd & 23r¢ septenher ,v0 Tt e held =s nnde~s-

22.2,80 - Paner~I, General Inov 'nire
(Saturday) at 0= .0 M,
22,9.90 Paper-~II Estahlishnerns ak
’JTSaturday) 14=00 Hrs, JMnuncial rmiles,
r 238.9.90 P“OC“—III Pro¢ﬂssuzuu1
. ("sunday) 1Moct 10=00 ;rs.
. 2349490 : Papsr-TV | nyafezs® - 25
(Sunday) SUl seet. 1dm00 wno.

| Q’;Jlal*us on financial & Dstablismient Rule: was
circulated vide GJI (D) 's"P,3.io, 7717 & Syllarus .
. & fessional ¥ “ject Lo the M(0) & € Denth, was cir-uw’ared
ovide GaMa(P)'s ~6 Ho, 7751,
" 77 All elirille condidatcs enlisted in thle 6rfire”
letter of &ven no, dts710:7,90 iy 23 snafzd vwall i tlas
to attend the akove soiresio il + Toiis
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WANN{;XU.‘E SAT]

POFLHLRN RATLWAY

HEADUUAKTERS OFFICE
BoRODi HOUSE,NeDELHI
y

.

" 152~E/67-IX/Edas " ‘ Dated 1 7/12/90.

*+~”" & Managing Director/RITES,27,Barakamba Road,NeDelhi.
—ne DRMs/ALD LKO FZR UMB Ju BKN rMB & DLI.
The @B /HdsUrs.0ffice.
The PTS=S.I. & II/I‘xderSo ' - .
The CCO-11/NDCR/New Delhi.
: The Dy.CCS(C) BSB.
~—~—._' . The CFTS/I & II/Hd.kLrs.
: " .  The SPO/HQ & SPO(T&C). '
The Secretary, kallway Bouard,N.Delhi.
The 0O8D/K .Gate, Delhi, '
: . The & cretary,i:inistry of Axricultmte,nrishi Bhawan, NoDelhi-
- T .The ,,’ ncipal/ZTS/Chanduasi.

, - _ , Commercial Branch of T(R&C Department against
y R . 25% quu*'to

L I
S~

o -As a result of t he written test held on 23/24-9-90
in- connection with the selection for promotion to GrouweB'
service inthe Commercial Branch of T(T)&C Deptt. agains t

‘.. _25% vacancies, the prrsons iistted in annexure-4 have
_ quqlifn £d in the wri .hn tests

¢ - Et has been decided to held the viva-voce test in

e this cxff...cm on 3/4~1-51 ar 10.C0 hrs., in the Room Of CCie
The strif mzntioned 1a Item ) to 36 (Annexure'iA’) may please
be dir~ct.er1 xo appeas In tie Viva-voce Test on 3 -1-91&

. Item Fo W %0 69 on &/ . :

e In case any ~f the candidates, has been transferred

4' to anothe r of Eice, that offiae ‘may please be infonmed
vgently to relieve the c andidate for the viva-voce test-
.mder advxce to this cificee.

\ . v . ‘ ~(0|J|q : ‘7-1-_4
| . . ( Boiby SLMNA ) 7}'2-!’1‘0
» A for Gen:ral Manager(P)

,‘- | . . | _ 1\\ v o :')“‘,‘\“/

Copy to :- v o
1, = Cvu{T). He may please intimete the Vigilance Clcarance
R .Jf th;. staf, mentioned in Annexure=A.
20 ChTC He may pl=ase furmish the D&aR @Glearance of the

she” L meitioned in Annexuvre-~iafB. 3,Assit.oecy.{Confdl) /HQ. .

"4» o PaAcCSHe is requested to inform all the candidates on
’ xu.»‘ Llnbm

' pUB 1 - oelection for promotion to Grouy 'B' service in



L 3

Name & Designati un

&/shrd

Hary RalT\. CLA/LKO

Daya Ram, Supdte. (Comml.)
Ram Singh CRo/DKN .
~#rjun Chaughary, CbS/LKO
Ram Kumar, PS/LKO :
Ram Prasad, SRDI
Inderject Singh, DS/Ib“
Kehar singh,CERC

,a;Q__o;’anan Daas, "HA.TC/RE .

.Prasad, Gs/LKO.
H»¥vind Kunmar, OSI/ILI
m.Co JOshi, MI/UMB,
Janardhan Prasad, ul‘-RDI/Ul"lB
Rayi Jauhri, CLus/LKO
SeKe Sharma, CMI/ILI,
Ravi Sharma, SkVI/HQ.

. nditya Prasad, CLs/BSU,

Inderpal Singh,CC/uLD ¢
hlok Chaturvedi CMI/HQ
VaKis’ uharma,.CMI/HQ
AHeKe Knanna,- RDI/}{Q
N.C,. Jailswal, SRDI/HQ

‘Upjit ginth,aqu1/0U.

Payanand Prasad, CBS/JU,
J\QJ' Khaﬂ, QI/“JJD

Yash Pal, SRDI/HQ

. PJ«N. sdarvan, CTI/HQ :

- DeCu. Arora, MI/HQ

- Leela Ram Meena, I /SDLP

Bhagwan Ram Meena, (GS/DLI

. mte. Kamla Lugun, GER,S/NDL;.

TP eSe l.ee.na, C\Jq/l
M.S. Leena, CGS/CDG

"1-M0 Singh, O’II/UI"H.’)Q

ram Kumar Meena, [B/.2M
riede Bema, OGu/Dewana -

‘rislis eena, CGa/BE

Hari Rum Waghela, CuS/;.LD
Nang Lal & wena, «S/JU,

E.&, Bara, Q1 I/NDCR

ZNNEXORE = Jie

List of candidates called for viva-voce test for selection
for promotion to Group 'B' service in Commercial Lranch
of T(T)&C Deptt, agains t 254. quata, to be held on
3/4"17'91. .

SONO. S
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NCGRTHEWN RALLwaY
Headquacsers Qulice
Baroda House New Delni.
Nos 752«E/67~KIV(Eia) Dateds 25/1/1991

The DRMs/MN.Rly. DLI~FZR«ALD-LKO-MB-BKN~TL & UMR.
The Secretary, Railway Board, New Delhi.

The Dy.CCS/C/BSB, and The Principal/ZTS/Chandausi.
The CCS/TS & CA0(C) /K.Gate Delhi.

The OCS/Rates/HQ. SPO/HQ & SPO/T&C) /HQ.
The Managing Director, RITES, 27~Barakhamba Road,New Delhi.
The CCO-II/NDCR/New Delhi. ccs (G) /HQ, CCS/CR/IRGA Bldg.New Delhi.
The Central Organisation for Freight Operation & Central
System, Safderjang Station Building New Delhi.

PA/CCS /HQrs.,

Sub:~ Selection for promotion to Group 'B' post in the
Commercial Department agalnst 256 quota, through LDC,

» As a result of written test held on 23/28.9.90 and
viva-voce test held on 3/4.1.91, in connection with the
promotion to Group 'B' pest dn She.commerpial.Deptt.,. agatnst
ke 254 guota through Limited Department Competitive
Examination, the following persons have been placed on
the 'Provisional’ panel, in oxder of merit $=-

1. Shid ©.K. Sharma, CMI/DLI
2s " Aloke Chaturveal, CMIHQ
30 " Ve Shqma G"II/I'IQ
4e " X.C. Jalowal L/H
5. " D. Ce Arora, é’ﬁ%l%D &\4 /HQ
6e " Yash Paul, SRDI, HQ
7. " Ravi Sharma, VI/HC
8. " Roshan Lal, CMI/DLI
9. " Ram Pras-cafa) ,SRDI/UMB
1C." MM .S;i.ngh(u'l) CJ\'II/UI"IB .
11." Janardhan PraSad SRDI/UMB
12" Arvind Kumar(uc), 0S1/DLI ,
13." Shyam Sunder(sc), CES/ILIs '
~~ The above named may please ke warned that retention
v E;jir names on provisional panel are depondent on their
work' remaining satisfactory during the currency/panele. The
fact that they have been placed on the provisidnal panel
1s no gaurantee for thelr promotion to Class-Xt service.
f

Hindl version will followe o &
for General Maifaggf(%\.x;n

“opy to:~ l. A.S5/Confdl.
2. Sr.DAD/N.ngl.ALD-BKN—-DLI—-UMB—LKO—MB—JU & FZR -

3. PA & CAO(BG)Baroda House,New Delhi.

*Y adav¥*
25.1.91
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v ‘ RESERVED
1
CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD
' Registration D.A. No.7 of 1991
P.P. Sonkar and Others evese Applicants
.Versus
Union of India & Others .,.... Respondents
Hon.ﬂt .D.KoAgraUal' J.f‘l.
Hon,Mr, K.Obayya, Al.M,
' (By Hon.Mr.D.K.Agrauwal, J.Mm.)
"l |
This applicetion under Section 19 of the
} Administrative Tribunals Act, 1985 has been filed with
prayers °
Co (i) to quash the uritten examination held
T on 22/23,9,30 for promotion to the post
b of group 'B' under the Railuay Administration,
l‘c. .
? ' (1i) to direct the supplementary examination to
: ‘e held for the post of group 'B', Asstt.
Commercial Officer/Supdt.,
(iii)to.restrain the respondents from holding
the viva voce examination on 3/4.1.1991,
o .
ﬂ‘ 2. Briefly the facts are that according to the
Rules of Recruitment of group 'B' service, 25%\vacancias
S in the Commercial Branch of T(T) and C Department are
s

Qﬁ
; Ny to be filled b ited Departmental C
Cﬁ%%* ‘;Q\ o be e y_Lim e epartmenta ompetitive

; ,qf, \;} Examination. For this purpose, notification dated 6/2/89
N ) ’

i3 ¥/ was issued by the Northern Railway HUrs, Office, Baroda
A

%

House, New Delhi laying doun the procedure for submission \
of applications by eligible cendidates. There is no

dispute that the applicants uere eligible to appear at
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‘Khe examination, It is also not disputed that applicant
Nos 1,2,4,5,9,14,15,21 and 25 were candidates belonging
to reserved category. The other applicants belonged to
general category. It is alsoc not disputed that the
cendidates belbnging to reserved category uere given
('training in order to prepatc.thcm for the Limited

Departmental Competitive Examination and the training

" n

was completed in August, 1990. Various c-~tes ~©
.‘he examination were notified before August, 1950 but -
v

thése dates are not relevant for the simple reason N

A

that the Limited Departmental Competitive Examination
»‘could be held only after the candidates of the reserved
catsgory had been given neceszary training to snable
them to appear at the said examination, After completion
of the training of the reserved category of candidates,
8/9.9.90 uas fixed as date of examination vide notification .-.
_ dated 24.8.90. However, the examination was postponed by
an order dated 4.9,90-and notified to be held on 22/23,9.90.
The rrievence of the applicants is that they were not

intimated the date of examination j.e. 22/23.9,90 and

therefore they have urged that the examination be guashed

It and supplementary examination be held. The present
petition vas filed on 2.1.1991 and an ad interim order
vas passed that the vivs voce be held on 3/4.1.91 as ‘
scheduled but the result be not declared.
\\ 3. The Railway Administration have filed a
Counter Affidavit on 16.1.1991 contending that the
j@f applicants have.noF approached the Tribunal with clean

hands inasmuch as three applicent Nos 5,7 and 10 had
due notice of the said -examination and their plea

otheruise was absplutely incorrect because they on their

(‘Z-)YC&Q,," & t < a—-.&
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own had declined to appear for the examination, 1t
was further pleaded by them that the applicants have
purposely omitted to mention that by means of a notice
dated 24.8.90 the examination was notified to be held
on 8/9.9.90 and the same was postponed by an order
dated 4.9,90 for 22/23.9.90. Thersfore it is not
relevant as to when the information was actually
received by the Divisional Railway Manager's office
at Lucknou., 1If the applicants had notice for ihe
examination to be held on 8/9.9.90,the inference would
be that they kneu ihe postponed date of the examination
)F- ~as well, It has also been pleaded by them that large
number of applicants belong to Goods, Parcel and Booking
Offices of Northern Railuay from where candidates
appeared in the examiration, ° 'as been further
pleaded by them that the present claim petition was - ,
purposely filsd on 2,1,71991 to stall the viva voce
or the declaration of the result. It is alleged ihat
) one K.3, Chaubey had filed a representation as early
as on 14.10.,1990. Therefore the plea taken by the
w-oplicants that they came to know about the examination

h wi having been held on 22/23,9.90 as latu as on 24.12.50

is pulpably false,

Y 4, Five candidates (not parties to the petition)
| %%Eéb , have appeared before us es interveners. Three of them
Eﬁﬁ’ namely Alok Chaturvedi, S.K.Sharma and Ravi Sharma
A ::X(Sip5- have filed Counter Affidavit and represented througﬁ
'-»4-_',]-;-:-‘/‘

an Advocate. Tuwo of them namely Ram Prakash and
V.K.Sharma filed their Counter Affidavit and represented

through another Advocate. Their prayer wes that they

/C & <5 ('«u_.a;-; K
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be allowsd to be implesded. UWe have heard their
counsel namely S5hri V.K.Burman and Shri K.C. Sinha
and instead of iﬁpleading the above five candidates

as parties ue have treated them as interveners. They
have also raised pleé to the effect that the applicants
have not approached the Tribunai with clean hands;

that the date of the sxamination u;s uell uithin the
knowledge of the applicant; that the applicants
purposely avoided the examination; that the present
claim petition have not been filed with the bonafide

object.

S We have heard the learned counsel for the
applicants namely Shr i 5.C.'Budhuar and learned counsel’
for the Railway Administration namely Shri Prashant
Mathur as well as S/Shri K.C. Sinha and V.K. Burman
counsel for interveners, The sole point for determina-
tion in this case is as fo whether the examination

already conducted by the Railway Administration and

. selection completed can be struck down on one ground

alone i.e, applicants were not intimated the postponed

date of examination i.e, 22/23,9.90. In the first

instance, we consider that this claim petition is

liable to be thrown suway on the sole grouhd that the
three applicants namely S/Shri Lallan Ram, S.N.Misra

and 1.G. Singh have come Forward with a wrong

- verification inasmuch as they had knouledge of the

postponed date of the examination and they actually
declined to appear in the examination uhiie they have
alleged before us that they had no intimation of the
date of the examination. Once we hold that the'three

'»/‘ZJ MQ}) .:\,.,._n_,&




applicants havse Falsely verified the claim petition,

it leads to an inference that their colleagﬁea i.e.
other applicants were in hand and gloves with them., Ue
Find it dif ficult to separate the case of the above
three applicants from the remaining applicaﬁts in

this regard. Secondly, these applicsnts who belonged o
to reserved category knew it well that theiexamination;
was being postponed earlier because they had not
completed their training, If so, they were bound to
have information about the dste of the examination.
Thirdly, it is also relevant that applicant Nos. 2,6,8,
15 and 20 belong to Goods, Parcel and Bookkng Office

and their colleagues in these offices had slready taken
up the examinatién. Tha£erore the inference is that they
vere likely to have knouledge of the postponed date of
the examinetion. Fourthly, it is not believable that
the applicants did not come to knouw that the examination

has already been held. The inference is that they

-kept waiting till the date for interview was fixed.

It wes only uhen the date for interview uwas app;oaching
that they came foruard with the present claim petition
praying for stay of the viva voce test. 1n these
circumstances, we do not consider that it is a case
where the interim order cen be continued or examination :
struck down on the ground that the applicants were

not intfmatgd the dete of the examinat.. n the analogy

of dictum laid doun in the case of Anamika Misra Versus

UsP.Public Service Conmiséionlgﬁ;lahabad 1990 SC 461, |

It appears to us that the applicants purposely have not
alleged in their claim petition or the Rejoinder Affidavit

about the order dated 24,8,90 yhereby it was notified

LdorEs



that the sxamination will be held on 8/9,9.90. The
reason is that once the knowledge is attributed to
the applicants of the order dated 24,8.90 or the
date of examination i.e, 8/9.9.90, the irresistible
inference would be thaé they had knowledge of the

. order dated 4.9,.,90 poétponing the examination to
22/23.9.,90. 1In the circumstances, we are of the
opinion that the applicants had knouledge of the dat?
of examination and also that they have not approached
us with clean hands, We have already heard the learned

counsel of the perties on merits., Therefore we hold

that there is no merit in this claim petition,

6. In the result, the claim petition is liable
to be dismissed., The same is accordingly dismissed

without any order as to costs. ,

sd- A

mekber ()7 Member (3)

v\....,_/' ' _/rT . . .
Dated the 25'° Jan., 1991, ‘
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AU B NORTHERN RAILWAY =~ .~ MR
o DivisionaI’Office-;H -

SR - ‘ .o Lucknow . . -

‘. No,s= 752-E/1A/ACS/Selection ™ | Dtd.s 2>/G7/q/

?Q'The General Manager i | TR g».v"
‘Northern Railway ' : _ e »,-‘Q, S
-Hd.Qrs,Office, T . T e
‘New, Delhi._ T . R . Se ’;Tfai‘ 3

"2-'uff o ‘Sub 3-'0A No. 381 of 1990(c) before CAT/Lucknow :

Shri K,S Qhoﬁey ‘V/s5'U,0,1I., e
Ref :- Your letter no. 752-E/67-XIV/Eia dtd 10.1 91

e se

_ - The deSpatch of this office letter of even no, dated
10.7.90 has been checked up from jhe Despatch Séction of DRM %
‘Lucknow Office and Free Service Railway Dak Office, Statien Bldg.

- Charbagh, Lucknow. As per procedure the above: cited letter was’
déspatched by D€spatch Section of DRM Lucknew Office ‘on 12,7.90
; threugh ;the summary challan containing 18 letters issued from 5
the various sections of the DRM Office including the letter. of"
~even no, dtd. 10,7.90 entered on S,No, 16 which was also the':

- challan rno, of this particular letter through which-Despafch ,
Section of DRM Lucknow Office had sent to Free Se ce Railway.
Dak Office for delivery to concerned addressees, / Checking i
of the Dak Guidance -Book maintained by Free Service Railway - -,
Dak Office for CMI/LKO for the period.from 6.1.90 to 31,12,90

~reveals that the letter of even no, dtd, 10,7.90 was entered in
- the Dak Guidance Book on 12,7.90 indicating the challan no, by’

. Wwhich“this particular letter was sent to Free Service Dak Office.

.00 " by the Despatch Section of DRM Office, Lucknow that is 16, -
- e/ Alter sorting the letters marked to M1 ,those are kept in the.

v*~pigeon hole earmarked for CMI/Lucknow which has been given -

S.No, 77 As per practise the letters pertaining toa - '~
e particular suberdinate are either collected personally ®» er . . .

\ 5‘ by deputing his peon who in turn puts. his % initials on the

- Dak Guidance .Book as a token c¢f \having collected the letters
. kept in -the pigeon hole ,InE¥¥ this particular case the letter. .
* which was kept in his pigeon hole bearing no. 77 has been =~ .-

"collected by somebedy, maybe his peon who has'put his initials'"
as a token of B&NANR receipt of the letter on behalf of the <‘
CMI/Lucknow to whom it was addressegizy . |

- Selection ditd. 23,10,90 this is to clarify thet on 19.9. 90
XXR message no, 75245/1A/ACS/Selection was also despatched’ = -
through Despatclt S8ection of DRM Lucknow Office, -As per the recordz
of the Despatch Section of DRM Office,Lucknow all-the-copies of .-
" the telegrams addressed to the concerned staff ‘who were required
". 4o appear at the selection were collected by the Telegram Feon fora
serving ton to tweixxall concerned, * Further details can be

‘had from the Head Signaller, Station Building, Charbagh Lucknow.

L]
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. It may further be clarified that in the 1etter 1t was
'1nadvertent1y recorded for holding a supplementary examination
though there-.is.no such instructions in the case of selection o

for Group 'B! posts against 25% quota (LDC).
K ‘Photocopies of the-relevant challan and pages of the Dak ..
Guidance Book of Frep ServLce Railway Dak Office are enclcsed.
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SR,

-y

posts of Jroup '3' service, the deponent zpolied

for the same with prescribed time limit.

That in reply to paragraph 3 it is submitted tnatl
neither the order dated Feb. 1939 nor order azted
12.7.89 was addressed to tne Jeporent nor il was

ever served on him, The deponent ceme to know fer

the first time about these orders when the E&RRRRES

counter affidavit was served.

That in reply to paragraph 4 it is suomitted that
it appears from annexurcs C-3 to l-12 that tne
examination was ordered to be postomonel by tne Aly.
Administration from time to time znd it further
aopears from annexures .0, o-3 to C-12 that tne
SGeneral lianager specifically directed to the officars
whom these letters were addressed to advise the
eligible candidates individually for thas posiponement
of the examination. The deponent specifically
submits that the deponent was never informed in
writing by the aily. administration including the

DRL/NG.Rly., Lucknow under the instructions of

annexures No, c-3 to C=12,

That in reply to paragraph 5 deponent specifically
submits that tne alleged letter dated 4.9.9D
annexure No.,13 is neither adliressed to him nor the
contents of that letter were disclosed to him., The
deponent came across the contents of this letter

vhen the counter affidavit was served.

eee 3



5)

7)

A

That in reply to paragraph © it is submitted that
it appears from annexuré 20e o=l4 that the said
telegramme had not been addressed to the deponent
and the contents of that telegramme were also not
disclosed to him. The deponent only came to know
about annexure No. C-14 when the counter affidavit
was served on him.

‘It is specifically submitted that the alleged
annexure No, C-13 is false and concocted document
and therefore, its genuineness is totally denied
by the deponent. It is further submitted alleged
telegramme dated 19.9.90 was never served to the
deponent on 19,9.90 at 22 hrs, as per alleged
DS No.27 as mentioned in annexure No.C-15. It is

neither

further sutmitted that alleged Shri Bipat Ram was /
the family member of tne deponent nor his servant.
It is further submitted that the alleged Sri Bipat
Ram was also not posted with deponent as his subordi-
nate by the Aly.Administraticn. The deponent did nct
know alleged Shri Bipat Ram as named in annexure C-15
and its enclosure. These two documents have been
manufactured by the concerned authorities for the

purpose of their own use.

That in reply to paragrapn 7 snd 8 it is sukmitted
that the examinatIon was illegally held by the Rly.
Administration behind the back of the deponent and
without giving any ooportunity to him to appear in

the written examination as well as interview.
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1 1991 K,S. Chaube ... Applicant

- AFRIDAVIT » 3. heusey PP

1 63'NL\_“#% Versus

dnion of India & others "ee 3espondents

4~
REJCINDER AFFIDAVIT CF 3diI KoSe. CAAUBZY A 2D AEDUTL}Q)fM
5/C $HAT J.P. CHAUBLCY.

The deponent is applicant in the above noted
case and is well acquinted with the facts of the case.
He has perused the contents of the counter affidavit

and under-stand the same and he is mcking reply as

S> under -

N
P A
- 1) That in reply to para 1 of bri=f and preliminary
4 . s. s .
: objection,it is submitted that the contents of
$. I this para along vwith annexure ..o. C-1 was not
L%{ij in the knowlsdge of the deponent zs annexure CA-1
D e A .. 3
B ol was neither addressed to the deponent nor it was
v

disclosed to him till the service ¢f counter-
affidavit, It is further submitted that the
Railway Administration was required to hold
examination simultaneously against 75 7uota as
well as against 25 quota zs claimed by them in

para under reference.

That in reply to pecagrash 2 it is sutmitted that
when the Divl.Aly,.lanajer, ‘e dl¥e,Lucknov had

invited applicztions for recruitment ajainst tne
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posts of Jroun '3' service, the deponent zponlied

for the same with prescribed time limit,

That in reply to paragraph 3 it is submitted tnat
neither the order dazted Few. 1939 nor oraer izted
13.7.89 was addressed to tne depornent nor it was
ever served on him, The deponent ccme to know for
the first time about tnhese orders when the zéﬁigmks

counter zffidavit was served.

That in reply to parajrash 4 it is suomitted that

it zppears from annexures C-3 to J-12 tnat the
examination was ordered to be postponci by ihe Aly.
Administration from time to time aznd it further
appears from annexures !io, --3 to C<12 that tne
Seneral lianager specifically directed to the officers
whom these letters were adidressed to advise the
eligible candidates individually for the postponement
of the examination. The deponent specifically
submits that the deponent was never informed in
writing by the Rly. administration incliudinj the
DRi/N.Rly., Lucknow under tne instructions of

annexures No, C-3 to C-12,

That in reply to paragraph 5 deponent specifically
subrits that tne alleged letter dated 4.9.30
annexure No.l3 is neither adiressed to him nor the
contents of that letter were disclosed to him. The
deponent came across the con:cents of this letter

when the counter affidavit was served,

eee 3
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That in regly tc paragrash 5 it is submitted that

it appears frecm annexure o, S-l4 that the said

telegrarme nad not been addressed to th. deponent

and the contznis of that telegravie were glso not

disclosed to him, The deponent only came ic kncw

about annexure No. C-~14 vhen the counter gffidavit

was served on him,

'It is specifically sukmitted that tne alleged

annexure No, C-12 is false and concocted docurent

and therefore, its genuineness is totally ‘lenied

by the deponent. It is further submitted alleged

telegramme dated 19.9.90 was never served tc the

deponent on 19,9.90 at 22 hrs. as per alleged

JS No.27 as mentioned in annexure No.C~15., It is 4
neitner

further submitted that alleged Shri Bipat Ram was £

the family member of the deponent nor his servant.

It is further submitted that the alleged Sri Cicat

Ram was also not posted with deponent &zs his subordi-

nate by the Rly.Administraticn. The denonent did nct

know alleged Shri Bipat Ram as nared in aznnexure C-15

and its enclosure. These tvio documents have been

manufactured by the concerned authorities for tae

purpose of their own use.

That in reply to paragrapn 7 and 8 it is submitted
that the examination was illegally held by the Rly.
Administration behind the back of the denonent ani
without giving any opportunity to him to appear in

the written examination as well as interview.

* e 0 4



12)

13)

14)

the alleged examinaticn was 3iven to the deponent
and no Identity card vas also issued to him and even
more he was not relieved for the allcged examination
date. A detail facts nave already been given in
Supra Para no. t [;/(0 It is inccrrect to say that
the deponent cannot chailenge the examination

in question whicn has been held behind his back and
vhich has prejudiced tne rignt of the Jdeponent's

case for appearing in the said examination,

That inresly to para No.,2 it is submitted that
order dated 10,7.90 contezined in item 1 to the appli-~
caetion nas illegally been given effect, and tne same

has bsen legally chalilenged.

I'nat in reply to column 3 it is submitted that thne
aileged date fixed for exeminaticn was never communi-
Cated to the deponent, Tae applicziion has not

become infructous as alleged.

Column 4- Para A - need no comment.

Para B - need no comrent with the submiss~
ion that the work and conduct of the Jepornent is
also a relevant factor for nis case.

Para C - that in reply to this para it is
submitted that the slleged examination and panel
prepared by the depariment without giving any oppor-
tunity to the Jdeponent to anocar and participate in
the said examination and interview are illegal and
against the provision of iArt, 14 & 16 of *he Consti-

tution of Indiz and are licble to be quashed.

LR B 2N 3 J
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Tnat in reply to pars;raoh 9 it is submitted tnatl
the alleged written test and interview was illegaily
held behind the back of tne devonent witnout giving
him the opoortunity to a=prer, beingy eligi:le
candidate.

It is further submitted that the judgement
delivered by this .lon'ble Tribunal as ccntzired in
annexure MNo.,l8 is neither relevant to tne oresent
case of the deponent and nor it was correctly decid-
ed and the same is required to be reviewed in tne
present context of the case of the denonent and at
the time of argument the point shall be raised

properly to distinguish the said judgement.

That the contents of paragrznn 10 are incorect and

denied.,

That the preliminary objecticn paragraph MIL is
incorrect and denied. [he entire selection proced-

ure has been challenged.

That in reply to paragranh 1] parawvise reply under
column No, 1, it is submitied that in the order
dated 10.7.90 contain ir Annexure lo.l tc the
application it is clear that it was directed tnat
the eligible persors may be intimated and they may
relieved for examination vith identity card. sut
no such intimation hzs been ziven to the deponent
by any authority, of Railway ..d.inistration. It is
further sutmitted that as stated earlier no

information with regards to tne date fixed for
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It is fut:er subnitted thal as per direction
of the dly.3oard and the seneral Manager (NR&) it was
the duty of the Aly.adminisiretion to intimate the
date of examination and alsc to issue identity card
and relieve him, tut no such intimstion was issued
Lo t?e deponent as ne hasAlerred in Supra Para
No.gjglé There is no question of implied informat-
ion or any knowledge as alleged by the C.Ps at the
instances of the union.

Para D - thal in reply to this para it is
submitted that no such notificaticn was ever issuedl
or communicated to the deponent, which was individu-
ally required to be intimated to hi~. It is submitt.

ed that at the time of filing the aforesszid appli=-
cation, the deponent managed a copy of the order
dated 10,7,90 in view to prove his case inat inspite
of the order dated 10.7.90 nc effcrts have been made

by the C.Ps to intimate the date of examination to

the deponent,

Para & - that in reply to Parz MNo,E it is
submitted that it is tolally incorrect to say that
the departmental authorities heve ever issued any
intimation to the deponent for the examination and
its date fixed. Even all the letiers enclosed with
the C.A. reveals that the same were never alddressed
or served to the deponent,

It is further submitted that there is nc
signature of the deponent on the face of the

Annexure No.C-19, and not a single letter as shown

0.0..7
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in Annexure C-19 has bren served or brought in the
knowledje of the deponent even the alleged Jak 3Bahi
and Challan number 15 dated 12,7.90 and Dak Suidance
Book has not been mainiained by thz Deponent nor he
has any knowledge about tre alleged leiters entered
in the said challan. He hes alstd no knowledge about
any letters kept in the Pigion hole no.77 ass alleged
It is also incorrect to say that the order dt.10,7.90
was served through ciaallan no.l5 hy the dé&atch Sect-
ion of C.P.3. the said letter nas not been received
under challan no.l1% by the denonent but after the
examination held by Aly.administration, the deponent
obtgined only on 10,10,90. Copy of the letter dated
10.7.,90 and had knowledge of the alleged wireless
dated 19.9.90 from the office of the J.R.ii, for
impuging the same in this case., In fact the order
dt. 10.7.,90 was also not addressed to the deponent.

The alleged Dak guidance Book of free service
did no. bear the signature of the deponent.

It is further submitted that as per report
dte 22.3.91 the Jai/Lucknow has accepted that the
lciter kept in pegion hole no. 77 has been received
y somzbody or his peon and put his initial on behalf
of the devonent. % It is submitted tnat the Railway
administration had posted a Peon in the CMI office
whose name is Sukihiin, and it apoears from the Dak
Sook that his signature was also not appear in the
said Jak cook as contained in Annexure lio. C-19 and
further in Annexure hNo.J~1) of date 12.7.90 no

reference of the alleged le:it-r dt, 10.7.90 was made,

...CO\S
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It is further subtmi.ied that it was obligatory
on the part of the zdmk Jepartment to communicate the
date of examinstion, if any, fixed by it to the
deponent but the same has not been done., Therefore
“he deponent's rignt to apgear in the examination
was very much prejudiced.

The apnliczztion hes not become infructuous as

alleged.

Parsg £ ~ that the contents of para no. F are

\

incorrect and denied. The a'leged telegramme and
messaje ccntained in Annexure 0.C-14 and C~15 was
neither communicoted to the deponent nor it has been
served., The C.Ps haid men.factured the C-15 for the
purposes to shield their lapse. It is further
incorrect to say that all clijible persons working
under Ol office hzve besen communicated. Wo such
evidence has been filed.In fact 35 candidates were
eligible who are working in JR./LKC and all other 27
candidates like the deponent nave not been communicat-

#‘ ed.

a—

Para 3 & 4 - tha: the contents of para No.

(3) & (1) are not admittsd as szid. The Annex. No.2

‘- W 2 to the applicesticn itself proves that the C,P.Ce.

" NN .
ﬁ« gj/:. - clearly admits that eligitle persons were not communi-
’ ’ H 1 ;I«"/

43
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cated. With regards to alleged Dak Bahi the deponent -
; claims that the said Jazk 3Bahi and letters did not f
| bear tne signature of the deponent. The Annexurs No.zi
to the applicstion was correctly issued admitting the |
correct facts for non-comzunicestion about tne date of

examination,

L I R 4 9
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Bara l - thet in raply to Para I, it is
submitted that the J..4.04i.{1R)/Lucknow and the 3.h.
(N.3ly.)New Jdelni hes not communicated the fixed
date for examinaticn to tne deponent at any material
point of time, and it was mandatory for them to
intimate the same, issue identity card and spare

in advance to the dsponent.

Para J - that in reply to Para No.J it is
submitted that the -eponent has right to appear in
the examination wut due to the fault of the Railway
department he was deprived off his right to apoear
hence his righ* to %e promoted in Sroup ':2' greatly

prejudiced.

Para K & L - tnat contents of Para o. K are
incorrect and denied. The alleged letiter dated
19.9.90 was neither addressed to the deponent nor

it has been served on him.

Parg i - tnat in reply to Para ix it is
submitted that due to defzult and lapse of the
Deeiie/ 3eive the deponent was denied his rignt to
appear in the examination in question and therefore
the deponent has been denied *he protection of

Art, 14 & 16 of the Constitution of India.

Para N - In reoly to Para ii it is sucmittéd
that the alleged l2tter Zated 172.2.90 has not been
served on the deponent either to his residence or

personally even else-vnare,
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It is further submitted thet in case tne .ily.
Administration failed to communicate the date for
exaninrticn to tne deponeni,in that it is incumbent
to them to take examinestiion of the deponent a fresn.
The Jeponen® should not be suffered for the lapse

of the department.

Column 3

Suard taken by the deponent is maintainable.

Columns 6 to 12

L—
In reply to columns 6 to 12 X& it is submitted
that the applicant is entitled to get relief as

claimed.

JEAIFIS TICT

A_____
I, .3, Cheubsy, e232d aboutl}ZLyears S/o 3hri

3.T. Sheuhey, cAITR, [Tewnan=s ‘“f‘;’%%ﬂ%

vorking as Jcmmercigl Inspector, N.ly., Lucknow do hureby

. . . . , -
verify that inc conti:nts of paragraocns 4fz;ne to rés =F

R Y (//'
correct to ry knowledje 2nd those of paragraphs 4 to /4
. Subher=A 8
arc corrcct to my beliaf ond xzgaxd legal adviceo.

fact.,
Lt

JZPONENT

not suppressed any material

Lucznows:
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A a%G Radls BHAGAR WSy alIK1e

"IN THE C_NTRAL ADMINISTRATIVE TRIBUNAL ///
CIRCUIT BENCH

" Gandhi Bhawan,Opp.Residency,Lucknow

1/

”

* XK KKK
: i . F el
No.OA/TA/ . 57,'32 /,-_S/ dated the -

» 1790
Registration 55‘7 : “- “’%f 1990

APPLICANT

VERSES /oo
: S
UHL N OF INDLs @ OTHEsS

RESPONDENT

MHRAGE HE SLCRITRY #AXL7AY PUARD smamr 0?

VIVILLIINAL Godiw sy MaBAGER WerdYe HABRATGANS LUCKBUW:

LNISE AMAL CAMMESCT AL SUPCRINTEHGENT N ALYe LUCKRUW,

Please “ixe nntice
presented an copiicatiic
which has necn T2gis

that the appiicant abovenamed has

has fixed =—=wm=mkbeiccmi cay

Aae-a-:?‘-ng of Tn2 szid aveplication.
o ded

If no epwiara c#

v mmme| 2=~ 1990 for the

is mala on your kszhalf by yourself

- your pleaser or by some on Guly authoriced 1o act and plead

on your.behalf in the said applicution,
and ‘deciced i. voro ¢

N L -~
25800,

it will be heard

Given unali oy

2 K

...... -3 3na tae scai of the Tribunal this

day of _ L)_m‘____.c.)w.
| .
ST R
LZoUTY REGISTRAR

Tk Ft KA Y

ENGLS COPY J°@ PRTITION SIDi CURT'S ORDER DATED 27,11,90

()

A XL LAY Buais BHRAGH GoNBRAR MANAGIR NeillY, BARDDA HASE NEw RIMI.

“or, a teov wheleof 1s enclosed herewith
Eif‘; ed in this T.-oural, and the Tribunal
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CENTRAL N.STRA TRIBUN
_
CIRQUIY M.EUCKNCM .
O.AeM, 2381 of 1990(L)
K.SoChaabq ®o0@ AWIicanto
Jersus

Union of India & Othe's... Respondents,

2101121990
Hon'ble Nz, Justice K.¥Muh,V.C,
Hon'ble Niallalalilichis. ... . Aells
Mug, |
Issue notice O respondmmts to file a
counter vwithin four weeks to which the mppiiae
the aspplicaat may file rejoinder within

™ \two veeks thereafter,

\\’5\”* In the metter of interim relief . -

}Issuc notice and list for order om 11,12.%90

5!/1:: the meantime any rasult shall be with
-7 out prejudiee to the right of wplicant,

sy 8o/
A.M, VaeCo
//Txae Copy//
sa/ I

Ll
¢

-
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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOUW,

D.A.NO, 381 of 1990(L)

K«.SeChaubay e¢coens Applicant
Versus
Union of Indie asoses Rﬂlpoﬂﬂ‘ﬂt'

Hon'ble Mr,D.K.Agarvel, J.M,
Hon'ble M -] AN

Dsted: 8,01,1991,

Sri Mm,P.Sharme for epplicant Sri B.K.Shukla,
for oprosita parties and stetes thet he will file
pousr to due cousss, He furthsr prsys for tims
to file counter, Allowed countsr may be filled
within eight weeks, Rejoinder within two weeks
thereaftsr,

Liet on 19,04,1991 for hearing. Mesnuhile
the interim order datsd: 11,2,1990 ehell hold good
till further orders,

Sd/- Sd/-
AQH. 3‘”‘

// Trus copy //

£
il

R.S.n' e /C.;J"'-"/

. .




CENTRAL ADMINISTRATIVE TRIBUNAL {%a ‘ :‘\

/5‘7/

CIRCUIT BENCH LLCKNDUW, <\/€
/

C,uoNCo 381 of 1950(L)

K.S.:baubey X ERE] Fp;.licant
Versus
Unicn of India cesoes Respondents

Hcn'ble Mr,D.<.ARgarwal, J.M,
Hon'ble "r,K.Obayya,A.M,.

Dated: 8,01,1:91,

Sri “.P,Sharma for applicant Sri B8.K.Shukla,
For op osite parties and states that he will file
pouwer to due coupse, He further prays for time

.to file counter., FAllowed counter may be filled

within eight weaks, Rejoinder within two wesks

thersafter,

List on 19,04.,1¢81 for hearing, Meanuhile
the interim order dated: 11,2,199C shall hold good

till further orders,

sd/- 5d/-
Aoﬂ. -J.M.

// True copy //

-
/,‘
it

{
Lyl

ReS.M. *31hd. Umar Khdh )

o i [SN
Calssl Adudaistrative Tribanal,
Cicuit Lench,
LUCKNOW,
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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LiCKNOW. o
i N L /‘ ) («'3’/ i
1 =

G.n.NO. 381 of 1990(L) —

XeSelhaubey esecse Aprlicant
Versus
Union of India essese Respondents

dicn'bls Mr.0,<.,Agarwal, J.M,

vated: 8.01.15910

5ri m.F,Sharma for applicant Sri B.K.Shukla,
for op osite parties and states that he will file
power to due coupse, He further prays for time
to file counter, /llowed counter may be filled
within eighkt weeks, Rejoinder within tuo weeks

thereafter.
List on 19,04,1¢51 for hearing, Meanuhile
the interim order dated: 11.2,1990 shall hold good

tiil further orders,

Sd/- 5d/ -
A.M, el

// True copy //

- /,«" -
;;.S.M. el I ”’/kl
cowde Uitar T han
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ol %a in the meantime, the respondentis are directed to

[

: RS
CENTRAL ADMINISTRATIVE PeIBUNAL / ;(’
CIRCUIT BENCH,LUCKNOW k\w/’///

0.A.NO. 381 of 1990(L)

K.S .Chaubey eve Applicant.
Versus
Union of India & Otherx, eee Respondents. s
11,12,1990

Honlble Mr, Justice K.Nath, V;C.
Hon'ble Mr, K.Obayya, : A.M.

Notices in the matter of interim relief
were issued on 30.11.90 but no appearance is
made on behalf of respondents. Notices may be

awaited and put up for further' order on 8.1.91,

-4

A
WS&f’ keep one post of Assistant Commeircial Officer/Supdt.
W ‘

WVacant till further orders of tihis Tribunal.

sda/ s4,/
A.N. Va.Cu
//True Copy//
R
bé, ) ’ 14'/ 'YII ,[/2/&;
cor e s Unisuoal, ~

sa/ TN '
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